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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, lhe 3rd January, 1976/Pausa 13, 1897 (Saka) 

THE UNION TERRITORIES RELIEF OF AGRICULTURAL 
INDEBTEDNESS REGULATION, 1976 

No. 1 OF 1976 

Promulgated by the President in the Twenty-sixth Year of the 
Republic of India. 

A Regulation to provide relief from indebtedness to agri cultural 1 

labourers, marginal farmers, rural artisans and small farmers in 
certain Union territories. 

In exercise of the powers conferred by article 240 of the Constitution, 
, the President is pleased to promulgate the following Regulation made 

he Union Territories Relief of Short ' 

Agricultural Indebtedness Regulation, 1976. title, 
extent 

(2) It extends to t,he Union territories of the Andaman and Nicobar ,,d 
2,J[slands. Dadra and Eagar Haveli, Lakshadweep and Pondicherry. com- 

mence- 
(3) I t  shall come into force at once. ment. 

2. In this Regulation, unless the context otherwise requires,-- Defini- 

(a) "Administrator" means the administrator of a Union terri- tions. 

tory appointed by the President under article 239 of the Ccnstitufion; 

(b) "agricultural labourer" means a person who is engaged in the 
operation of- 

(i) farming, including cultivation and tillage of soil; or 
(ii) dalry farming; or 
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jiii) production, cultivation, growing and harvesting of any 
horticultural commodity; or 

(iv) raising of live-stock, bees or poultry; or 

(v) any practice performed on a farm as incidental to, or in 
conjunction with, farm operations (including any forestry or 
timbering operations) and preparation for market, or delivery 
to storage or to market, or to carriage for transportation, of farm 
products, 

in the capacity of a labourer on hire or exchange and who is paid i n  
cash or in kind or partly in cash and partly in kind for such engage- 
ment; 

(c) "bank" means a banking company as defined in clause (c )  of 
section 5 of the Banking Regulation Act, 1949, and includes the -State 
Bank of India constituted under the State Bank of India Act, 1955, a 
subsidiary bank as defined in the State Bank of India (Subsidiary 
Banks) Act, 1959, a corresponding new bank specified in the First 

' 
Schedule to the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1970, the Agricultural Refinance Corporation 
established under the Agricultural .Refinance Corporation Act, 1963, 

'' . any banking institution notified by the Central Government under 

i i section 51 of the Banking Regulation Act, 1949, and any other banking 
i 
! 

or financial institution which the Administrator may; by notification 
in the Official Gazette, declare to be a bank for the purposes of this 

i Regulation; 

(d) "civil court" includes- 

. . ( i )  any court exercising jurisdiction under the Provincial 
Insqlvency Act, 1920; and 

(ii) any court exercising powers under the Provincial Small 

ciety -regis 
to be registered. under any law relating to co-opera 
the time being in force in a Union territory; 

(f) "debt" includes all liabilities owing to a creditor i n  cash or 
in kind, secured or unsecured, payable under a decree or order of a 
civil court or 0,therwise and subsisting at the commencement of 
this Regulation whether due or not due but does not include- 

( i )  a debt to the Central Government or any State Gov- 
ernment, or the administration or Government of any Union 
territory or any local authority, or co-operativa society or bank; 

(ii) a debt to any Governn~ent company within the 
meaning of Section 617 of the Companies Act, 1956; 1 of 1956. 

(iii) a dcbt to the Life Insurance Corporation of India 
I established under the Life Insurance Corporation Act, 1956, or 3 of 1958. 

to any other corporation established by ,or under any law for the 
time being in force; 
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(iv) any rent due in respect of any property let out to a 
debtor; 

(v) any liability arising out of breach of trust or any 
tortious liability; 

(vi) any liability in respect of wages or remuneration due 
as salary or otherwise for services rendered; 

(wii) any liability in respect of maintenance whether under 
a decree of a civil court or otherwise; 

(viii) any debt which ropresents the price of any goods or 
property purchased by a debtor; 

(ix) any advance of money given to a debtor by a person as 
the price of goods or property to be sold later on by the debtor; 

* 7 

(x) any sum recoverable as arrears of land revenue; 

(9) "debtor" means an agricultural labourer, a marginal far- 
mer, a rural artisan or a small farmer; 

(h) "marginal farmer" means a person who owns agricultural 
land measuring not more than one hectare and who cultivates per- 
sonally such land, and includes a person who cultivates such land 
measuring nolt more than one hectare as a tenant or share cropper: 

Provided that in its application to persons belonging to any 
Scheduled Tribe, this clause shall be subject to the modification that . 
for the words 'one hectare', in both the places where they occur, 
the words 'two hectares' shall be substituted; 

(i) "rural artisan" means a person who does not hold any agri- 
cultural land and whose principal means of livelihood is production 
or repair of traditional tools, implements and other articles or things 
used for agriculture or purposes ancillary thereto and includes a 
person who normally earns his livclihood by; practising a craft either 
by his own labour or by the labour of all or any of the members of 
his family in a rural area; 

measuring more than one hectare but less than two hectares, or who 
cultivates such land measuring more than one hectare but less than 
two hectares as a tenant or share cropper: 

Provided that in its application to persons belonging to any 
Scheduled Tribe, this clause shall be subject to the modification that 
for the words 'one hectare' and 'two hectaves', in both the places 
where they occur, the words 'two hectares' and 'four hectares' 
shall respectively be substituted; 

I (k) "suit" includes appeal. 

3. (1) Notwithstanding anything contained in any other law for the stay, of 
time being in force or in any contract, custom or usage to the contrary,- suits, 

etc. 

(i) no civil court shall entertain any suit, application or other 
proceeding against a debtor in respect of any debt incurred by hirn; , 
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(ii) any suit, application or other proceedifig in relation to the 
recovery of a debt from a debtor pending immediately before the  
commencement of this Regulation before a civil court shall be stayed; 
and 

(iii) no decree of a civil court in relation to the recovery of a 
debt from a debtor which was passed before the commencement of 
this Regulation shall be executed, 

for a period of one year from such commencement. B 
(2) The Administrator may, by notification in the Official Gazette, 

extend the period referred to in sub-section ( I )  by a further period or 
periods: 

Provided that such further period or the aggregate of such further 
periods shall not exceed one year. 

- 

Exten- 4. Notwithstanding anything contained in any other law for the time 
siOn of being in force, in computing the period of limitation for any suit, 
period 
of limi- proceeding or application, or for the execution of a decree, the period 
tation. during which any person was debarred, from instituting such suit or 

proceeding or 'making such application or executing such decree, under 
this Regulation shall be excluded. 

Remis- 5. A debtor shall not be liable to pay interest on any debt during 
sion of the period for which no suit or proceeding could be instituted or appli- 
interest* cation made for the recovery 'of the debt or for the execution of a decree . 

in relation thereto or for which a suit, or an application or other pro- 
ceeding for the recovery of the debt was stayed under this Regulation. 

FAKHRUDDIN ALI AHMED, 

K. K. SUNDARAM, 
Secy. to the Govt. of India. 

--- -- - - -- - 
PRINTED L Y  TIiE GENERAL MANAGER, GOVERNMENT O F  INDIA PKESS, M I N T 0  LOAD, 

N E W  DELI11 AND PUBLISHED BY THE CONTROLLLH OF PUIJLICATIONS, DELNI, 1976 
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MINISTRY OF LAWr, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

P\rezc, Delh i ,  t h e  241h January 1970/  magh ha 4, 1807 (Salca) 

THE PONDICHERRY VACANI' LANDS IN URBAN AREAS 
(PROHIBI'TION OF ALIENATION) REGULA'I'ION, r 976 

Promulgated by the President in the Twenty-sixth Year o! the 
Republic of India. 

A Regulation to p h i h i t  alienation OF certain vacant lands in certaia 
areas in the Union territory of Pondicherry. 

Tn exercise of the powers conferred by  the second proviso to claus 
(1) of article 240 of the' Constitution, the President is pleased to pro- 
mulgate Lhc lolluwirlg Regulation made by him:- 

1. (I) This Regulation may be called the Pondicherry Vacant Lands 
in Urban Areas (Prohibition of Alienation) Regulation, 1976. 

(2,  I t  extends to the whole of the Unio:l territory of Pondichel-ry. 

(3) I t  shall come into force at once. 

(4) It shall remain in force for a period of one year and upon its ex- 
piry, the provisions of section G of the General Clauses Ack 1897 as made 
applicable under section . 2  of t.he Pondicherry General Clauses Act, 
1965; shall apply as if this Act had then been repealed by a Pondicherry 
Act. 

2. In this Regulation, unless the conlcst otherwise requires--- 

(a) "appointed day" means thc dale of commcnccmc~nt of this 
Regulation; 

Shurt 
title: 
exsent, 
conlmencc- 
merl f . 
and 
duratiorl. 

Defitli - 
l ions. 
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(b) "Collector" means the Secretary to Government, Revenue 
Department, Pondicherry and includes the Sub-Collector (Revenue), 
Assistant Collector (Revenue) and Deputy Collector (Revenue) hav- 
ing jurisdiction in any of the regions of Pondicherry, Karaikal, Nahe 
and Yanam in the Union territory of Pondicherry; 

( c )  "compact block" means any block of vacant land in an urban 
area, exceeding five hundred square metres in extent; 

(d) "Government" means the Administrator of the Union terri- 
tory of Pondicherry appointed by the President under article 239 oE 
the Constitution; 

( e )  "person" includes an individual, an undivided Hindu family, 
a trustee, a company, a society or an association of individuals, 
whether incorporated or not; 

ponding law for the time being in force. 

Explanation.-For the purposes of this clause, any land which is 
vacant on the appointed day shall be deemed to be vacant land, not- 
withstanding that the construction of any building thereon has been 
commenced on or after the said day. 

prohibition 3. (1) No person who owns any vacant land shall, on or after the 
of aliena- appointed day, alienate such land by way of sale, 'gift, exchange, usufruc- 
tiOnetc. tuary mortgage, lease or otherwise, or effect a partition or create a trust 

of such la ld; and any alienation made, or partition effected, or trust 
created in contravei~tion of this section shall be null and void: 

(f) "prescribed" means prescribed by rules made under thjs 
Regulation; 

. ( g )  "trust" includes a trust created for public purposes of a 
charitable or religious nature; 

(h) "urban area" means- 

(I) any area which is comprised in any planning area dec- 
lared as such by the Government under section 8 of the Pondi- Pondi 
cherry Town and Country Planning Act, 1969; cherr~ 

Act 
(2) any other area which the Governmenb may, by notifica- 13 of 1 

tion in the Official Gazette, declare to be an urban area, having 
regard to any project existing in that area on the appointed day 
or having regard to the possibility in the near future of any 
project being established in that area, where any such project, 
in the opinion of the Government, has led to, or is likely to lead 
to, urbanisation of that area; 

(i) "vacant land" means land in an urban area, agricultural or 
non-agricultural, other than land on which any building has been or 
is being constructed in accordance with any law regulating such eons- 
truction and the land appurtenant to such building, to the minimum 

Pocdi 
cherr: 
Act 13 
1970. 

Provided that nothing in this sub-section shall apply to the alienntion 
lsy any person of any one plot of \lacant land. owned by him 
not exceeding five hundred square inctres in extent and not forming part 
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of a compact block or to the effecting ol: a partition or creation 01 a bus t  
<,f any such plot. 

(2) The provisions of sub-section (1) shall apply to any sale, partition 
,,,. creati~oll of trust, of vacant' land of any person in exext ion of a decree 
or order of a civil court or any a~vard or order of aEy other competent 
authority. 

4. Nothwithstanding anything contained in the Kegistration Act, Reatric- 
t ions 
~ 1 1 1  regls- 

(a)  no  documen.t relating to alienation of a vacant; land t i ~ ~ t r o n  of 

or to partition or creation of a trust of such land shall be regis- docLllmetlts. 

tered on or after the appointed. day by any registering officer ap- 
pointed i ~ n d e r  the sa id  Act. i~nless t.he persnn presenting the document, 
furnishes a declaration hy the transferor in the prescribed form. 
which shall be subject to verification in the prescribed manner--- 

(i) that the ploi of vacant land owned by him and intended 
to he alienated or partitioned, or. as the case may be, in respect 
of which a trust is Intended to %c crzated does not exceed five 
hundred square metres in extent; 

(i i) that such vacant land does not form part of a compact 
block; and 

(iii) that no other plot of vacant land or no plot of vacant 
land, other than a plot of vacant land to which the provisions of 
this Regulation do not apply under section 3, section 5 or sec- 
tion 6, owned by him has b x n  alienated or partitioned on or 
after the appointed day, or, that no trust has been created in res- 
pect of such plot on or after the appointed day; 

(b)  a document relating to alienation or partition of any vacant 
land or the creation of any trust for any vacant land registered on 
or after the appoinatted day, shall, for the purposes of section 3, take 
effect and operate only from the date of such registration. 

5. (1) Nothing in this Regulation shall apply to any transfer of vacant Regula- 

t..to - -. ,. 

State Government or the Central Government or a local authority; certain 
rases. 

clP 1056. ( b )  a Government Company as defined in section 617 of the Corn- 
p i nes  Act, 1956; 

( c )  a corporation established by or under a Central, Prov~ncial 
or State Act, which is co~ltrolled or nlallaged by the Government of 
the Union territory of Pondicherry or a State Government or the 
Ce~liral Governmcn t :  

( d )  su;ch co-operative house building societies established for 
tile purpose of housing accomlnodation to weaker sections 
of the people, as may be approved by the Government in this hehalf: 

Provided that in giving such appi'oval, the Government s11a:l have 
r?gard to the income of the members of such societies or t h e ~ r  social 
haclrwardness or such o/her considerations: 
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Provided further that, in ,giving such approval, the Government 
inay impose such conditions as to the alteration in the constitution of 
the society or in the number of its members, the nature of construc- 
tion of houses by the society, the area of the land to be obtained 
and used by the society or its members and such other matters as 
it may think fit lo impose: 

Provided also that if at  any time the Government is satisfied that 
the approval accorded to any society has not served the purpose for 
which it was accorded, it may withdraw such approval, after giving 
sn opportunity to the society, for making a representation against t.he 
proposed withdrawal; 

( e )  a bank. 1 
(2) Notwithstanding anything contained in sub-section (2) of section 

3, nothing in this Regulation shall apply to the disposition by sale or 
other transfer of vacant land directed to be made in execution of a de- 
cree or an order of a civil court relating to the recovery of any amount 
due to the Government or any local authority or bank or in enforcem.ent 
of* any order made or any process employed by any officer or authority 
m d e r  any law for the time being in force for the recovery of such amoxnt. 

Explanation.-In this section, a "bank" means- 1 
(i) a banking company as defined in section 5 of the Banking 

Regulation Act, 1949; !O of 19 

(ii) the State Bank of India constituted under the State Bank of 
India Act, 1955; 23 of 

(iii) a subsidiary bank as defined in the State Bank of India 
(Subsidiary Banks) Act, 1959; 38 of 

(iv) a corresponding new bank constituted under the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 1970; and 5 of 1 

(v) any other financial institution notified by the Government as 
a bank for the purpose of this Regulation. 

special order in writing 
t any area from the pro- 

visions of this Regulation. 

(8) The Government may, if i t  considers it necessary so to do for 
avoiding any hardship, exempt, by order in writing, any alienation or 
other transfer of any vacant land from the provisions of this Regulation. 

(3) Subject to any rules that may be made in this behalf or to any 
general or special orders of the Government, the C'ollector may, by order 
in writing, exempt any alienation or other transfer of any vacant land 
from. provisions of this Regulation in case the land is being or is to 
be used Ior educational, scientific, industrial or commercial purpose or 
fo r  such other purpose as may be prescribed. 

(4) Every order issued by the Government under sub-section ( I )  
or sub-section (2) and by the Collector under sub-section (3) shall be 
l ~ d  before the Legislative Assembly as soon as possible after i t  is issued. 
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7. (1) Where, on or after the 1st day of July, 1975 but before the ap- 
pointed day, any person has alienated, whether by way of sale, gift, ex- 
change. usufructuary mortgage, lease or otherwise, any vacant land 
owned by him or has effected a par t i t i~n or created a trust of any such 
land, then notwithstanding anything contained in any law for the time 
being in force, such alienation, partition, or, as the case may be, trust 
shall, ~ n l e s s  i t  is proved to the contrary, be deemed to have been made, 
eifected, or, as the case may be, created in anticipation in order to defeat 
the object of this Eegulation or any law that may be enacted in future for 
inlposjng restrictions on holding property in excess of certain l im~ ts  in 
urban areas (hereinafter referred to as the ceiling law), if such aliena- 
tion, partition, or, as the case may be, trust would have been null and 
void under the provisions of this Regulation had it been made, effected, 
.or, as the case may be, created on or after the appointed day. 

(2) Any person affected by the provisions of sub-section (1) may, 
within such period, in such form, and on payment of such fees, as may be 
prescribed, make an application to the Collector for a declaration that 
the alienation, partition, or, as the case may be, trust was not made, 
effected, or, as the case may be, created in anticipation to defeat the 
object of this Regulation or of the ceiling law. 

(3) On receipt of such application, the Collector shall hold an inquiry 
and after giving an opportunity to the alienator and the alienee, to the 
parties to the partition, or, as the case 'may be, to the creator of the 
trust and the persons interested in the trust, to be heard, by serving on 
them a notice in such manner as may be prescribed, and after consi- 
dering the evidence which may be produced by them, decide whether 
the alienation, partition, or, as the case may be, trust was or was not 
made, effected or, as the case may be, created in order to  defeat the 
object of this Regulation or of the ceiling law, and accordingly may,- 

(i) reject the application, or 

(ii) by order in writing make a declaration that the alienation, 
partition, or trust was not made, effected, or, as the case may 
be, created in anticipation to defeat the object of this Regulation or 
of the ceiling law. 

(4) Where no such applicatisn has been made within the prescribed 
period, or where any such applicationh- is rejected, thxe vacanat 
land in respect of which such alienation, partition, or trust was made, 
effected, or, as the case may be, created shall, for the purposes of the 
ceiling law, be deemed to belong to the owner thereof to whom it 
belonged immediately before such alienation, partition, or trust was 
made, effected, or, as the case may be, created, as if no such alienation, 
partition or trust was made, effected, or, as the case may be, created, 
unless the ceiling law provides otherwise. 

8. The Government or the Collector may, by general or special order, 
call upon any person to furnish to it or him such information as would in 
its or his opinion be .useful for, or relevant to, any of the purposes of this 
Scgu la t i~n  and zs may be stated in sfich n r d ~ r  and it shall be the duty of 
such person to furnish true and correct particulars relating to the i.nforma- 
tion called for. 

Aliena- 
tions, 
etc., made 
or1 or after 
1s t  July, 
1975 but 
before 
the 
nppoin lcd 
day. 

Supply of 
informa- 
tion. 
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,%~peal  9. (1)  Any person aggrieved by an  order of the Collector under sub- 
'!gainst 
ul.der of section (3) of section 6 or sub-section (3) of section 7 may, within such 
Collecto: period, in such form, and on payment of such fees, as may be prescribed, 

prefer an appeal to the Government'. 

(2) On receipt of an appeal under sub-section ( I ) ,  the Government 
shall, after giving notice to the parties concerned for making representa- 
! i ~ n  in the matter, decide the appeal. 

-, 
i>c:i ' of 10. No Civil Ccurt shall have jurisdiction to, settle, decide or deal with 
,'lclqdic- 2r1y question which is by or under this Regulation required to be settled, 
tioil decided or dealt with bg the Collector or the Government. 

T'enal:s 11. (1) If any persc,c contravenes any of the provisions of this Hcgula- 
':lr lion or the rules made thereunder or makes a declaration or furnishes 
i t~a t raverb-  ~nformation whlr*li he Irnu~vs (rr hns reason to believe to be false, he shall 
tion etc  he punishable with imprisopment for a term which may extcnd to two 

yrar-s or with fine which mag extend to five thousand rupees or wi th 
both. 

(2) No court shall take cognizance of an  offence punishable under this 
Regulation except with the previo,us sanction of the Collector. 

l'ov~er to 12. (1) The Government may, by notification in the Official Gazette, 
make make rules for ca r~y ing  out the purposes of this Regulation. 
r ~ i l e s .  

(2) In particular, and wit l~out prejudice to the generality of the fore- 
going power, such rules nlay provide for all or any of the following 

. 

matters, namely: - 

(a) the manner in which any notice or order issued or made 
under this Regulation is to be served or the conditions under which 
such notice or order shall be deemed to have been served; 

(b) the form in which a declaration under clause (a) elf suh-sec- 
ti011 (1) of section 4 shall be furnished and the nlanner in which 

tion shall be verified; 

tion under sub-section (2) of section 7 o~ an appeal undcr sub-section 
(I) of section 9 shall be made or, as the case may be, preferred and 
the fees payable on such application or appeal; 

(d) sup11 other n~at tc rs  as are reyltired to be, or may bc. pres- 
cribed. 

(3) Every rule made under this Regulation shall: as soon as possible 
after it: is made. be laid before the Idegislative. Assembly, while it is in 
session for. a l.ota! period of fourteen days which may be comprised in 
one session o,r i n  two succe,ssive sessions, and if before the session in 
\vhiCl1 i t  is so laid, or the session imlnediately following, the Legis- 
lat ive Asseml~ly ~nal ies any mociificaliorl iii the  :-u!e o r  decides that the 
ralc should not be made, the rule sha1.l thereafter have effect only in 
sac11 nlodified for111 OY be of no effect, as the case may be, so, however, 
t:j;it any such lnodificatjon or annulment shall be without prejudice to 
!lie validity o f  a!lything previously done under that rule. 
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13. The provisions of this Regulation shall have effect, notwithstand- Scgulation 

ing anything inconsistent therewith in any other law for the time0being 
,:JO Over- 

in force, or any agreement, or any decree or or .,-.--. 
:other authority or any custo~n or usage to the contrary. laws. 

FAKHRUDDIN ALI AHMED, 
President. 

K. K. SUNDARAM, 

Secy. to the Govt. of India. 

PRINTED BY 
NEW DELHI 

THE 
AND 

GENEKAL MANAGER, 
PUBLISHED BY THE 

GOVERNMENT O F  INDIA PRESS. M I N T 0  ROAD, 
CONTROLLER OF PUBI.ICATIONS, >ELHI, 1976 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 24th January, 1976lMaghu 4, 1897 (Saka) 

THE ANDAMAN AND NICOBAR ISLANDS (MUNICIPAL 
BOARDS) AMENDMENT REGULATION, 19@ 

No. 3 OF 1976 

Promulgated by the President in the Twenty-sixth Year of the 
Republic of India. 

gdati~n--further- to amend the-Andman-.o~d(3_Ni.c_obar_ Islands - - __ - _ 
(Municipal Boards) Regulation, 1957. 

In exercise of the powers conferred by article 240 of the Constitution, 
the President is pleased to promulgate the following Regulation made 

him, namely : - 

1. ( I )  This Regulation may be called the Andaman and Nicobar Islands Short title 
and cam- 

(Municipal Boards) Amendment Regulation, 1976. rnence- 
(2) I t  shall come into force at once. ment . 

2. In section 30 of the Andaman and Nicobar Islands CMunicipal Amend- 
. Boards) Regulation, 1957,- ment of 

(i) in sub-section (1 ) , for clause (c) , the following clause shall 30. 

b e  sr;bstitiited, namely: - 

" (c) if he has beer, convicted by a criminal court of- 

(i) an offence punishable under the Untouchability 
(Offences) Act, 1955, unless a perlod of six years has elap- 
sed from the date of such conviction; 

( 15 > 
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(ii) any other offence and sentenced to imprisonment 
for a It.rtn exceeding six months, unless d p~rinrl of one yc:wr 
has elapsed since the expiry of the sentence;"; 

(ii) after sub-section ( I ) ,  the lu.llowiag sub-section  hall hc 
inserted, namely: - 

" ( 1  -A) Notwithstanding anytiing contained in sub-clause 
(i)  of clause (c) of sub-section ( I ) ,  a disqualification under that 
sub-clause shall not, in the case of a person who on the date of 
the conviction is a member, take effect uctil three n-ionths h'ave 
elapsed from that date or, if within that period an appeal or appli- 
cation for revision is brought in respect of the conviction, until 
that appeal or application is dispoeed of hg the court.". 

FAKHRUDDIN ALI AHMED, 
Preside~zt. 

K. K. SUNDARAM, 

Secy. to the Govt. of India. 

. . 

PRINTED BY TIiE GENERAL MANAGER,  GOVERNMENT OF INDIA PRESS, M INT0  ROAD, 
NEW DELHI  AND PUBLISHED BY THE CONTROLLER O F  PUBLICATIONS, DELHI, 1976 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 24th Janua~y ,  1976/Magha 4, 1897 (Saka) I 
THE PONDICHERRY IRRIGATION (LEVY OF BETTI 

MENT CONTRIBUTION) REGULATION, 1976 
No. 4 OF 1976 

Promulgated by the President in the Twenty-sixth Year of the 
Republic of India. 

In exercise of the powers conferred by the second pkviso to clause 
(1) of article 240 of the Constitution, the President is pleased to pro- 
mulgate the following Regulation made by him:- 

1. (1)  This Regulation may be called the ~ o n d i c h e r r ~  Irrigation 
(Levy of Betterment Contribution) Regulation, 1976. Short . . 

;&I< ; * 
&$;$ ,, .: -- ?<;>i y,. 

(3) I t  shall come into force on such date as the Government may, by and 
4; commence- s.. -.. gzg notification, appoint. rfient. 

2. In this Regulation, unless the context otherwise requires,- 
Defini- 

(1) "contribution" means the betterment contribution referred tions. 
to in section 5 or section 6; 

(2) "drainage work" inciudes- 
(a)  channels, whether natural or artificial, for the discharge 

of waste or surplus water and all works connected with, or 
auxiliary to, such channels; 

( b )  escape channels from an irrigation work; 
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(c) dams, weirs, embankments, sluices and groynes; 

(d) all works for the protection of lands from floods or 
from erosion, which are owned or controlled by the Government, 
or which are maintained by it, otherwise than by an assignment 
of land or land revenue made, confirmed, or recognised by the 
Government, or which, having been constructed by the Govern- 
ment or being maintained by an assignment of land or land re- 
venue as aforesaid, have not been made over to any person, 

but does not include any works for the removal of sewage; 

(3) "execution", in relation to a notified work, means the cons- 
truction, expansion, or alteration of the notified work; 

(4) "fasli year" means the year commencing on the 1st day of 
July of a year and ending with the 30th day of June of the next year; 

(5) "Government" means the Administrator of the Union terri- 
tory of Pondicherry appointed by the President under article 239 of 
the Constitution. 

(6) "improved old ayacut", in relation to a notified work, means 
all lands which are significantly benefited by the execution of the 
notified work but does not include the ayacut of any existing irriga- 
tion or drainage work which has been merely repared or restored 
to its original state after decay or injury. 

Explanation 1.-For the purposes of1 this clause, lands shall be 
deemed to be significantly benefited by the execution of a notified 
work if such lands- 

(a) having been under single-crop irrigation or double-crop 
irrigation from a Government source of irrigation before the exe- 
cution of the notified work, continue to be under such irrigation 
and are provided with a more adequate supply or better assured 
supply of water for irrigation as a result of the execution of the 
notified work, or 

(b) having been liable to non-beneficial submersion or 
stagnation of water before the execution of the notified work, 
have been substantially relieved of such submersion or stagna- 

-------- - -R5ioaai alresult of;.Ahe exemtien of__theenot~, ,x~ l :k :  ._--- .._. --,. ,,, 

Provided that no land shall be deemed to be significantly bene- 
fited if the more adequate supply or better assured supply of water 
for irrigation referred to in clause (a) of this Explanation or the 
substantial relief of submersion or stagnation referrad to in clause 
(b) of this Explanation is as a result of mere repairs or restoration 
of the existing irrigation work or drainage work to its original state 
after decay or injury. 

Explanation 11.-For the purposes of Explanation I, the question 
whether any land- 

(a,) is ,provided with a more adequate supply ar better as- 
sured supply of water $or irrigation shail be decided with re- 
gard to- 

(i) the raising of the irrigation source concerned to a 
higher settlement classification; 
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(ii) supply of larger volume of water or supgly of water 
for a longer duration; and 

(iii) such other like matters as may be prescribed; 

(b) has been substantially relieved of the non-beneficial sub- 
mersion or stagnation of water shall be decided with regard to- 

(i) the improvement of the land on account of the pro- 
tection from submersion or stagnation or on account of the 
reduction in the period of submersion or stagnation; and 

(ii) such other like matters as may be prescribed. 

Explanation 111.-A land shall be deemed to be significantly 
benefited notwithstanding that the benefit is not enjoyed, provided 
that such non-enjoyment is due solely to action or inaction on the 
part of. the person or persons interested in such land; 

(7) "irrigation work" includes- 

(a) all canals, channels, tanks, wells, reservoirs, p o d s ,  spring 
ponds and madugues used for the supply or storage of water, and 
all works, embankments and structures (other than escape 
channels) connected therewith or auxiliary thereto, which are 
owned or controlled by the Government, or which are maintain- 
ed by it, otherwise than by an assignment of land or land re- 
venue made, confirmed or recognised by the Government, or 
which, having been constructed by the Government or being 
maintained by an assignment, of land or land revenue as afore- 
said, have not been made over to any person; 

(b )  all such lakes and other natural collections of water or 
parts thereof, as are situated on lands which are the property of 
Government; 

(c) all rivers and natural streams or parts thereof; 

(8) "land-holder", in relation to any land, means the person who 
is in enjoyment ob the said land and who has been benefited by any 
irrigation work; , 

EaNanation I.-For the purposes of this clause, lands shall be 
deemed to be benefited by the execution of a notified work, if such 

(a) having been left waste or under unirrigated cultivation 
before the execution of the not i f id work, have been brought 
under irrigation subsequently with water supplied from a Gov- 
ernment source of irrigation as a result of the execution of the 
notified work, or 

(b )  having been under single-crop irrigation before the 
execution of the notiiied woi-k, havc b e e n  I~rnught under double- 
crop irrigation subsequently with water supplied from a Govern- 
ment source 0% irrigation as a result of the execution of the noti- 
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Eqlanat ion 11.-A land shall be deemed to be benefited not- 
withstanding that the benefit is not enjoyed, provided that such non- 
enjoyment is due solely to action or inaction on the part of the per- 
son or persons interested in such land; 

(10) "notification" means a notification published in the Offi- 
cial Gazette; 

(11) "notified work" means any irrigation work or drainage 
work, executed on or after the 1st November, 1954 and notified by the 
Collector in the Official Gazette; 

(12) "prescribed" means prescribed by rules made under this 
Regulation. 

New 3. (1) Any new ayacut in every notified work may be classified into 
ayacut one or more of the following zones, namely:- 
Zones. 

(i) wet zone; 

(ii) intermediary zone; or 

(iii) irrigated dry zone. 

(2) A wet zone shall co~nprisc all the 1a11Js for wl-ilch the water 
supplied as a result of the execution of a notified work will be ordinarily 
sufficient for one wet crop in a fasli year. 

(3) An intermediary zone shall comprise all the lands for which the 
water supplied as a result of the execution of a notified work will be oc- 
casionally sufficient for one wet crop and will be ordinarily sufficient for 
one irrigated dry crop in a fasli year. 

(4) An irrigated dry zone shall comprise all the lands for which the 
water supplied as a result of the execution of a notified work will be 
ordinarily sufficient for one irrigated dry crop in a fasli year but not suffi- 
cient for one wet crop in any fasli year. 

Blocks 4. (1) Every wet zone, every intermediary zone or every irrigated 
j under dry zone may consist of Block A, Block B, Block C, as classified below, 

ayacut namely: - 
Zone. 

('a) Block A shall consist of contiguous wet lands of class 1 class 
, c7 , l s  . ---- ---- -------I------------- 

, s 3, or class 4; 

Levy of 
betterment 
contri- 
bution on 
the lands 
fr; the 
new 
ay acut 

(b) Block 13 shall consist of contiguou.~ wet lands of class 5; 
(c) Block C shall consist of contiguous wet lands of class 6,; 

(2) Dry lands shall be classified according to the corresponding class 
rates. 

Explanation.--In this section, classes 1, 2, 3, 4, 5 and 6 shall refer to 
the respective classes under which the lands have been registered in the 
revenue records. 

5. There shall be levied a betterment contribution on every hectare of 
land in any new ayacut in accordance with the rates s!,ecified in the 
Schedule: 

Provided that no betterment contribution shall be levjed on any land I 

in any new ayacut under a notified work, the cost of which does not i 

zxceed seventy-five thousand rupees. I I 
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6. (1) There shall be levied a betterment contribution on every hectare 
of land in any improved old ayacut in accordance with the provisions of 
this section: 

provided that no betterment contribution shall be levied on any land 
in any improved old ayacut under a notified work, the cost of which does 
not exceed seventy-five thousand rupees. 

(2) The net expenditure on the notified work shall be ascertained by 
deducting from the gross expenditure on such work twenty times the 
annual increase in revenue, if any, from all the lands comprised in the 
improved old ayacut and in the new ayacut and the net expenditure as so 
ascertained shall be apportioned in the prescribed manner on all lands 
comprised in the improved old ayacut. 

Explanation.-The expression "annual increase in revenue" means the 
increase in assessment and the increase in water-cess ascertained in the 
prescribed manner where such increase is as a result of the execution of 
the notified work. 

(3) The betterment contribution shall, subject to a maximum of one 
hundred and twenty-five rupees per hectare, be  one-third of the net ex- 
penditure per hectare of land apportioned under sub-section (2) .  

7. (1) Any officer of the Revenue Department not below the rank of a 
Revenue Officer specially authorised by the Government in this behalf 
(hereinafter referred to as the authorised officer) may, from time to time, 
postpone the inclusion of any land in the ayacut of a notified work for 
such period as he may, by order in writing, specify on the ground that 
such land requires expensive lowering of the level or on such other 
ground as may be prescribed. 

Explanation.--For the purposes of this sub-section, "expensive lower- 
ing of the level" means any reclamation involving expehditure exceed- 
ing two hundred and fifty rupees per hectare. 

ed. in ,a+qg---order. under.. sub-~ct ipn.  (J), 
that sub-section shall be deemed to be 
and the Government shall be entitled 

s Regulation on such land with effect 
from the fasli year in which such land shall be deemed to be included 
in the ayacut under this sub-section. 

(3) Where any land included in the ayacut cf a notified work is not 
fit for the irrigation an the date of such inclusion for such reasons as 

'be prescribed and is subsequently brought under irrigation, the 
Government shall be entitled to levy contribution under this Regulation 

Such land with effect fro111 the fasli year in which the land is SO 

ught under irrigation. 

S. Every a ~ t h o r i s ~ d  oEcer shall, after following such procedure as 
ay be prescribed, by order, lev), the contribution under this Regulation 

of any land situated \vithin his jurisdiction: 

cut uf  a notified work lies within the 
uthoriscd officer, the Government may, 

Levy of 
betterment 
contri- 
bution on 
lands 
in the 
improved 
old ayacut. 

Exclusion 
of certain 
lands ' 

from 
ayacut in 
certain 
cases. 

Authoriscd 
officer 
to levy 
contril~u- 
tion. 
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by general or special order, specify the officer who should levy the 
contribution in respect of lands in such ayacut. 

Appeal. 9. (1) Any person aggrieved by an order of the authorised officer 
with respect to the levy of contribution under this Regulation may 
prefer an appeal to the prescribed authority in such form, in such 
manner and within such time, as may be prescribed and such authority 
may make such order in the case as i t  may think fit: 

Provided that before making any order under this section the pres- 
cribed authority shall give a reasonable opportunity to the affected per- 
son for making a representation in the matter. 

(2) Any order made by the authorised officer with respect to the 
levy of contribution under this Regulation shall, subject -to the right of 
appeal provided in sub-section ( I ) ,  be .final, shall be binding on all 
persons having interest in the land and shall not be liable to be ques- 
tioned in a court of law. 

Contri- 1.0. ( I )  The contribution payable by a land-holder shall be paid by 
bution him in annual instalments. 
how paid. 

(2) The annual instalments per hectare shall be twelve rupees and 
fifty paise or one-twentieth of the total amount of the contribution pay- 
able by him, whichever is higher: 

Provided that a land-holder shall be entitled to pay within a period . 

of two years from the date on which he becomes liable to pay the contri- 
biition the entire amount of contribution with a rebate a t  such rate as 
may be prescribed. 

(3) Arrears of instalments of the contribution shall bear interest at 
the rate of six per cent per annum and such interest shall be recoverable 
as arrears of land revenue. 

11. (1) The contribution shall become payable under this Regulation 
When con- 

.- - ---.- -t"r4luLi4i~ ---w-.--- on a written notice of demand therefor issued by the authorised officer 
becomes b e ~ n g  s e r v e ~ o T 3 b ~ & - h ~ - - - - - - - - - - -  ------- ----- 
payable. 

Provided that no such notice shall be served until the expiry of two 
years after the date of completion of the execution of the notified 
work: 

Provided further that where, before the commencement of this 
Regulation, two years or more have elapsed from the date of compie- 
tion of the execution of the notified work, such notice may be served 
at  any time after such commencement. 

(2) For the avoidance of doubt, i t  is hereby declare'd that i t  shall 
not be necessary to serve notice on any person other than the land- 
holder, who has an interest 111 the land or on a successor-in-interes' . ~ f  

(3) (a )  For the purpose of this section, the execution of a notified 
worli shall be deemed to be con~pleted on the date of cessation of all 
work connected with its execution or on the date when the llotified 
work is ready to be put in actual operation whichever is later. 



.. 

(b) The date referred to in clause (a) shall be notified by such 
authority or officer and in such manner, as may be prescribed. 

rnit,ted unless the land is free from encumbrances. 

13. If the Government accepts any money from any person for the Rebate in 

execution of any notified work and such person becomes liable to pay certain 

contribution in respect of any land benefited by such execution, the sum 
from him shall be credited towards the contribution payable 

14. Any person having interest in a land may, notwithstanding tha.t Payment 

he is not the land-holder of such land, pay the contribution payable by bution by 
the land-holder in respect of such land and shall, if such person pays person 
the entire contribution within a period of two years from the date on llaving 
which the land-holder becomes liable to pay the contribution, be entitled interest 

t o  a rebate at such rate as may be' ~rescribed. 

the case may be. 

16.. Where a land-holder whose case is not covered by section 15 and Apportion- 
who has paid an instalment of contribution under this Regulation is not ment '* 
the occupier of the land, he shall, in the absence of a contract to the tion. 

entitled to recover from the tenant the instalment of contribution refer- 
red to in this section only if the tenant is liable under any law or cus- 
tom of the locality to deliver to the land-holder a share of the produce 
"d such share has not been altered subsequent to the completion of 
the work by agreement between the parties, and the amount that can be 

from such a tenant shall bear to the total amount of the 
instalment the same proportion as the tenant's share of the produce 
bears to the total produce of the land: 

Provided further that, where the land-holder has paid the entire 
contribution with a rebate under the proviso to sub-section (2) of sec- 

" 10, a twentieth of the sum a.ctually paid shall be deemed to 
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Contri- 17. (1) The contribution payable under this Regulation in respect of 
bution any land shall be deemed to be public revenue due upon the said land; 

and the land and its products and the buildings (owned and occupied 
able as 
arrears by the land-holder) standing upon the land shall be regarded as the 
of land security of the contribution. 
revenue. 

(2) When the whole or portion of an instalment of the contribution 
payable in any year is not paid on the due date, the amount of the ins~al-  
ment or its unpaid portion shall be deemed to be an arrear of land 
revenue and the provisions of the law, for the time belng in force, relat- 
ing to recovery of land revenue shall apply to the recovery of the said 
arrear as they apply to the recovery of the land revenue due on the land. 

Exemp- 18. I f ,  in the opinion of the Government, the enforcement of all or any 
tion. of the provisions of this Regulation will cause hardship to any person or 

class of persons, the Government may, by notification, setting out the 
ground therefor, exempt either permanently or for a specified period, 
such person or class of persons from all or any of the provkions of this 
Regulation, subject to such conditions, if any, as the Government may 
deem fit to impose. 

Delega- 19. The Government may, by notification, direct that any power 
tion of exercisable by it under this Regulation (except the power to grant 
powers. exemption under section 18 and the power to make rules under section 

21) shall, subject to such conditions, if any, as may be specified in the 
direction, be exercisable also by the Collector or such other authority, 
as may be specified in the direction. 

20. Subject to the provisions of section 13, nothing contained in this 
Regula- Regulation shall be deemed to limit or otherwise affect the power of'the - 
tion 
deemed Government to recover any money which any land-holder of any land 
not to included in tlie ayacut of any notified work may have agreed before the 
affect date of the commencement of this Regulation, or may agree after that 

date, to pay to the Government as a condition precedent to the execu- in certain 
cases. tion of any such work. 

21. (1) The Government may, by notification, make rules to carry J Power to 
make out the purposes of this Regulation and in particular- 

I 

rules. i - - ++-- ---- ------ ----- - -  e - e ~ c m " " . ~ - - - +  
clause (6) of sect,ion 2; j 

(b) for the manner of classification of dry lands under sub- 
section (2) of section 4; 

(c) for the manner of apportioning the net expenditure, and of < 
1 

ascertaining the increase in assessment and the increase in water- 3 
cess, under sub-section (2) of section 6; ,I 

(d) for the procedure to be followed by the authorised officer 
before the levy of contribution under this Regulation; 

( e )  for the appointment of the prescribed authority under 
sub-section (1) of section 9, the form and manner in which, and the 
time withi11 which, appeals may be preferred and the fees payable 
in respect thereof and the procedure which may be followed by 
sucla prescribed authority; 

- .  . 
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(f) for all n~att.ers expressly required or allowed by this Regu- 
lation to be prescribe.d. 

(4 Every rule made under this Regulation shall, as soon as possible 
after i t  is made, be laid before the Legislative Assembly while it is in 
session for a total period of fourtwn days which may be comprised in 

session or in two successive sessions, and if, before the expiry of 
the session, in which it is so laid or the session immediately following, 
the Legislative Assembly makes any modification in the rule 01- decides 
that the rule should not be made, the rule shall thereafter have effect 
only in such modified form or be of no effect, as the case may be; so, 
however, that anx such modification or annulment shall b? without 
prejudice to: the validity of anything previously done under that rule. 

2'2. Nothing contained in this Regulation shall apply to the levy, Saving. 

&#emination, payment or recovery of contribution from the land-holders 
of lands which are benefited, or are capable of being benefited, by the 

expansion or alteration of any irrigation or drainage work 
if provision in that behalf is contained in any other law relating thereto 
and for thd time being in force. 

THE SCHEDULE 

(See section 5) 

Schedule of rates per hectcre 
- --- 

New ayacut 
-- .----.-p--.----.--.-p 

- .... .-.- -- . & 

Rs. P. 
350.00 

375.00 300.00 
325.00 260.00 : 

. -  

Provided that land-holders of lands which were un-irrigated im- 
 el^ before the execution of the notified work and which are 

M i d ~ ~ k - ; t k ~ ~ ~ ~ f  f-satrrkf XQ-WSJ~ crops, -as a result* - 

the execution of the said notified work shall pay betterment contri- ~ ~ ~ ~ - ~ ~ ~ - - - - - -  
Won at the~ rate of one hundred and twenty-five rupees per hectare 

addition to the rates specified in this Schedule. 

FAKHRUDDIN ALI AHh'LED, 

K. K. SUNBARAM, 
Secy. to the Gout. of India. 

ED By 'HE GF.NERAI,  M A x A c E I ~ ,  GOVE;RNMENT or INDIA PRESS, M I N T O  I3op.u. 
DELm A ~ D  P~~~~~~~~ DY THE CONTROL~.I.:R OF puBI,IcATIoNs, I)EI,HI, 1976 
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,, :. MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, t h e  13th Febrcury 19'i6/Magha 24, 1897 (Saka) 

T H E  PONDICHERRY IRRIGATION CESS REGULATION, 
1976 

No. 5 OF 1976 
Promulgated by the President in the Twenty-seventh Year of the p 

Republic of India. 
A Regulation to levy a cess for the use of water supplied for 

irrigation purposes in certain cases in the Union territory of Pondi-- j 

*>.,.. > . .*+ g&**;+ 
Ff@+ 1. (1) This Regulation may be called the ~ o n d i c h e r r ~ ,  Irrigation Short 

<*%..',2><*,,. . s:e;~, . .> w3: ;;e7L:r Cess Regulation, 1976. title, g&&5s!,: .. jO,, 'extent 
&.!,<&<&;. *. % 

vg&g@$j; (2) #It extends to the whole of the Union territory of Pondicherry. and corn- 
j@.5~%*&+%,: @f%i"ibckG;. rncllce- 
@&;*,?5y gt**7>*%.:?%&% .,,?&*.,2 .-' 
>~.Fs9.~x:.k+<ka.# (3) It shall come into force on such date as the Government may, by merit. 

.bdiits2tgggq, sg,im&~.2h. notification in the Official Gazette, appoint. 
~*<4% *.WA-*<,> ts-.?,. .+,A'$ >< s;*;$$&$:., 

L..s,$-~. ~, 
;~,?g&: ~' 

2. In this Regulation, unless the context otherwise requires,- Defini- p%$:*?:%&.i;'. 4:@:+g4gz;; 
tions. &$%=. .+%,:: (a) "canal" includes- b$@2@%*;: <..- &.,- *.* ,. 

&%kg%&=;: (i) channel, pipe and reservoir constructed, maintained or 
j. 
g % controlled by Government for the supply or storage of water; 

(ii) any work, ~mhankment,  structurei and ~~1-1.pply a ~ d  
escape-channel connected with any canal or with such channel, 
Pipe or reservoir, and ally road constructed for the purpose of 
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facilitating the construction or maintenance of any canal or 
such channel, pipe or reservoir; 

(iii) any part of a river, stream, lake, natural collection of 
water or natural drainage-channel; 

(b) "Collector" means the chief officer in charge of the revenue 
administration of the Union territory of Pondicherry and includes, 
in relation to any function to be performed bx the Collector under 
this Regulation, such other officer as the Government may, 
notification in the Official Gazette, appoint for the purpose; i 

(c) "fasli" means the year commencing on the 1st day of July of 
a year and ending with the 30th day of June of the next Year; 

(d) "Government" means the administrator of the Union terri- 
tory of Pondicherry appointed by the President under article 239 oi  
the Constitution; 

(e) "lands under irrigable command of a canal)' means such 
lands as are irrigated or capable of being irrigated from the canal, 
being under its command and includes such lands as shall be deemed 
to be irrigated withitn the meaning of section 4; 

(f) "prescribed" means prescribed by rules made under this 
Regulation ; 

(9) ''project areas" means areas under Cauveri Mettur Project 
and the Veedur Project and includes such other areas as the G ~ ~ -  
cm~ment may, by notification in the Official Gazette, specify, from . 
time to time, as project areas for the purposes of this Regulation. 

3. ( 1 )  73-m-e shall be levied before the end of every fasli succeeding 
rate Of that in which the irrigation takes place a cess called the irrigation cess 

in respect of every land under irrigable command of a canal: 

Provided that no irrigation cess shall be leviable in respect of water 
supplied or used for the irrigation of any land which is classified arld 
assessed as wet, unless such land is irrigated whether voluntarily or 
involuntarily and whether wholly or in part,- 

(ii) from any source assigned by the Revenue Department or 
adjudged by a competent civil court as the source of irrigation of 
such land otherwise than in accordance with any notification or 
order of the Government or of any authority subordinate thereto, 
regulating or specifying the time, method and conditions of supply 
of water for the irrigation of such land from such source and the 
number of crops which may be irrigated on such land with such 
supply, free of separate charge. 

(2) Subject to the provisions of the First Schedule, the Go-ceriiinent 
may, by notification ir, the GEiciai Gazette, from time. to mme, specify 
the rates of irrigation cess, to be levied under sub-section ( I \  not exceed: 
ing the rates s2ecified in that Schedule. 
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- -- - 
(3) Nothing in this sdction shall apply to any land referred to in 

section 4. 

4. If it shall appear to the Collector that any cultivated land- Land 
deriving 

(a) receives by percolation or leakage from a canal an advarl- ,benefit 

canal water for irrigation; or 
liable . . ~- to 

special permit in force issued by any authority competent to issue 
such permit; or 

,-=.-*a-e* 2 ~ ~ ~ r & ~ s ~ c ~ , . ~ ~ ~ ~ ~ ~ ~ - b u n d i n g  a channel, making a cut Or 

hole in the bund, opening or ~ ~ e ~ ~ ~ d u . i & ~ . i ? - k ~ i l ~ - d , e ~ 2 ~  

irrigation , (b) derives by a surface-flow, or by means of a well sunk cess. 
within forty-five metres of any canal after the admission of water into 
such canal, a supply of water which has percolated or leaked from 
such canal, 

he may levy on such land the irrigation cess at the rate specified under 
section 3. 

Explanation.-For the purposes of this Regulation, any land deriv- 
ing benefit under clause (a) or clause (b) shall be deemed to be land ir- 
rigated from a canal. 

5. (1) In addition to the irrigation cess, there shall be levied in res- penalty 
pect of any land under irregular irrigation a penalty at such. rates and for kre- 

. in accordance with such conditions as are specified in the Second gular irri- 
Schedule. gation, 

remission 
of penalty Explanation.-Irrigation is said to be "irregular" when water from and re, 

a Government source or work is taken or used in the-following cases, ,ision. 
namely: - 

(i) when the water is taken or used for any land registered as 
wet in the revenue records otherwise than in accordance with the 
conditions on which it is so registered; or 

a: 
(ii) when the water is taken or used for any other land other- 

wise than under and in accordance with the terms of a general or 

=, g 
gt* 

(iii) when the water is taken or used for any land m a manner 
2- involving any unauthorised interference with an irrigation or 

w>r - - - ---- "as 
9&~ 

altering the position of a pipe; or 
8 
4 (iv) when the water is taken or used for any land contrary to 

the orders of any authority competent to give such orders; or 

(v) when the water is taken or used for any land in breach of 
any rule directing from what source or on what cond.itions water 
may be taken or used for such 'land. 

0' any part of the penalty leviable under sub-section ( I ) .  

(3) The Go\rernment may call for and examine any record relating 
0 such remission for the purpose of satisfyins itself ~f the regularity 
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or propriety of such remission and may modify or reverse the decision 
of the Collector. 

Liability 7. The irrigation cess under section 3 or under section 4 or the 
to Pay penalty under section 5 or any arrears thereof shall be payable by such 
cess, persons as are liable to pay the land revenue under any law for the 
penalty, 
etc. time being in force. 

Recovery 8. Any amount payable under section 7 or the penalty payable under 
section 6, shall be recoverable as an arrear of- land revenue. 

etc. 

Liability 6. When water taken from a source or work under the control of the 
when Government be suffered to run to waste by any act or negligence of a 
water 
runs to person or a group of persons, such person or group of persons shall be 
waste. liable to pay a penalty not exceeding the irrigation cess that could be 

levied under the First Schedule. 
i 

Power 
to make 
rules. 

9. (1) The Government may make rules for carrying out the pur- 
poses of this Regulation. 

(2) In particular and without prejudice to the generality of the 
foregoing power, such rules may provide for- 

(a) the procedure to be followed in the levy of irrigation cess 
and penalty; and 

(b) any other matter which is to be, or may be, prescribed. 

(3) Every rule made under this Regulation shall, as soon as may 
be after i t  is made, be laid before the Legislative Assembly while i t  is 
in session for a total period of fourteen days which may be comprised in- 
one session or in two or more successive sessions and if before the expiry 
of the session in which it is so laid or the sessions aforesaid, the Assembly 
makes any modification in the ruIe or decides that the rule should not be 
made, the rule shall thereafter have effect only in such modified form or 
be of no effect, as the case may be; so, however, that any such modification 
or annulment shall be without prejudice to the validity sf anything pre- 
viously done under that rule. 
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THE FIRST SCHEDULE 

[See sections 3 (a) and 61 

PART I 

WET LANDS 

(Lands registered in the revenue records as single crop wet lands under the same source of 
irrigcrtion under which they are registered). 

 crops which ordinarily remain cn the grcur-d fcr more than six months. 

_C 

S1. Crops Maximum rate of irrigation cess 
No. 
_ _ - - . -  -C-A- -CI - - i - - - . -~  ---- - - 

(1) (2) ---- ' I  

(3) 
i--_i.-_--- 

1. Crops grown and harvested in the same fasli Half the wet assessmem on the land, 

2, Crops grows in one fasli and harvested in the 
next fasli: 

(ii) if one other irrigated crop is raised [Nc crss in the first fasli. 
either before or d ter  such crcp, 4 one-half of the wet assessment on the 

1 land in the second fasli. 
* (iii) if two other irrigated crops are raised, Nr. crss in  he first fcsli. 

one before and one after such crcp, 4 Full wet assesrmnt on the land in the 
second fasli. 

----- 

B.-+Where two crops are raised. 
-- - _ . . -  

Maximum rate of irrigation cess 

-- 
Second Crcp First Crop Seccnd Crop 

.. -- 
( 3 )  -- (4) 

Dry occasionally irrigated Do. 
The rate leviable for a 

similar crop raised on 
dry la~ds,  subject to the 
maximum of half the wet 
assessr.ept on the land, 



C.- Where more than two crops are raised. 1 
Crop Maximum rate of irrigation cess 

Third Crcp. The difference between helf the wet assess- 
ment on the land and the rate leviable under 
B. above or  the second crop. 

PART I1 

LANDS OTHER THAN WET LANDS 

A.-Crops which ordinarily remain on the ground for more than six months. 

Maximum rate of irrigation cess .per hectare 
-___l-__-,---------------------------- 

Lands under project areas Lands under other areas 

Rs. p. Rs. p. 

112.50 75.00 
-- 

B.--Crops other than those covered by A. above : 

(i) where two crops are raised : 
--- 

SI.No. Crop Maximum rate of irrigation cess per hectare for each crop - - . - - - -. -- - . . 
Lands under project Lands under otker 

areas areas 
First Crop Second Crop _-___-_-_____--_-  

First Second First Second 
Crop Crop Crop Crop 

_ -,-_- ----------------- ---.- ---- ____ _..__ _- 
Rs. p. Rs. p. Rs. p. Rs. p. 

I .  Wet . 75-QO 37-50 50-.00 25-00 

4. Dry systenutically Wet 56-25 46-89 37-50 31-25 
irrigated. 

5. D:y systematically Dry systematically 56-25 37-50 37-50 25-00 
~rrigated. irrigated. 

6.  Dry systematically Dry occasionally 56-25 28-14 37-50 18-75 
irrigated. irrigated. 

7. Dry occasionally Wet 37-50 . 56-25 23-00 37-50 
irrigated. 

8. Dry occasio~lally Dry systematically 37-50 46-.89 2 5 - 4 0  31-25 
irrigated. irrigated. 

9. Dry occasionally Dry  occasionally 37-50 37-50 25-cro 
irrigated. irrigated. 



'er hectare 
a crop --- 

Crop Maximum rate of irrigation cess p 
S1. for the thirt 
No. - ---- --- 

Lands under project Lands under other 
areas areas 

(1) ( 2 )  
(3) (4 

_. _ -___- -- - -  - . . . ̂- 

Rs. p. Rs. p. 

T Wet . . 37- 50 25- 

1. (i) Cocoanut and other tope plantations on single crop wet land 
shall be treated as crops remaining on ground for niore than six months 
if water is taken for a number of months in a fasli sufficient for raising 
two rice crops, that is for more than six months. 

(ii) Such trees, if more than three years' old, shall not be treated as 
rrigated crops, unless they are irrigated otherwise than by percolation. 

(iii) Where isolated trees are grown on bunds of fields or elsewhere, 
ry tree shall be deemed to occupy 3 ares, and the irrigation cess levied 

2. Irregular irrigation of wet lands shall be treated as dry lands for 
of levy of irrigation cess and the cess shall be levied 

?;*:>>.<*:.<,<:. ?; 

~$g;&sg:;,,.b~ direct flow, provided that the land has not also been irrigated by 
=;;> r+:~<.~:,: 
@@$&;,.&ect blow from a Government source, This shall apply also to irriga- 

I 
>ye ,x2:25.+, . . ggg@j;!lon by means of water carried in pots, provided that backyard culti- 

$?ation ?,: So carried on shall be .4bgether exempt from charge. 
%; 
b 
% 4. Where portions of a field are irrigated, the charge shall be calcu- 
'lated g 011 the actual extent irrigated. 
_% 6s a q<* 

5 .  Where two or more crops of different kinds liable to different 
ltes of irrigation cess are cultivated, the levy shall be regulated accord- 

Lng the area under each crop. 

. . 
OL*the Period for which water is require; for it. 
3 
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7. In the case of ottadam cultivation on single crop wet lands, no 
irrigation cess shall be levied although the whole crop requires water 
for more than six months. If the lands are dry, the ottadam or samba 
crops standing on the ground after the harvest of the first crop shall not 
be treated as a second crop for the levy of irrigation cess. 

8. Casuarina, bamboo and other timber and fuel plantations shall be 
treated as dry crom and one-third of irrigation cess for the first wet 
crop .shall be levied for their irrigation on single crop wet lands. I f  the 
lands are dry, the irrigation cess shall be levied as for single crop or 
crops remaining on ground for more than six months, according t o  the 
number of months during which. the water is actually taken. 

EmMPTIONS 

1. No irrigation cess shall be leviable when crops classed as dry are 
irrigated by percolation, unless owing to drought or other special circum- 
stances it is manifest that without such irrigation the land must have 
remained waste or the crop must have perished. I n  case of doubt 

2. No irrigation cess shall be leviable on dry lands when used as 
seed-beds, but this exemption shall not apply when the water is irregu- 
larly taken. 

, - 

THE SECOND SCHEDULE 

( See section 5 ) 

RATE OF PENALTY 

NO. of occasions of irregular Rate of penalty 
irrigation 

----- 

On the first occasion. . Nil Not exceeding the amount 
%of irrigation cess 
under Part I1 ot the 
First Schedule. 

On the second occasion . . Nor exceeding three Not exceeding four times 
tirnes the irrigation the irrigation cess under 
cess ur.der Part I1 Part I1 of the First 
of the First Schedule. 

On the third occasion . . Not exceeding eight Not exceeding nine times 
times the irrigation the irrigation cess under 
ccss ilndcr Part T T  Part I1 of the First 
of thc l i i r~ t  Schedule. 
Schedule. 

___ -.__, , . .--. ..- - - 
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- --.- - - . - . . .... -- . -- 

(I)  (2) (3) 
-- 

-----_I 

--- ..--- 

exceeding eigh- Not exceeding nineteen 
quent occasion teen times the times the irrigation cess 

irrigation cess un- under Part I1 of the 
der Part I1 of the First Schedule 

1. Wherc a crop is irrigated with the water taken i n  the manner referred to 
in section 5,  the irrigation of such crop shall not be deemed to constitute more 

/ 

than one occasion. 

2. The psnalty leviable on the second or any subsequent occasion as indica- 
ted above shall be levied only when the land for which water is irregularly 
talzen or used is the same survey fi2ld or registered sub-division or a portion of 
the same survey field or registered sub-division on both or all the occasions, as 

FAKHRUDDIN ALI AHMED, 
President. 

--. .--- 
K .  K. SUNDARAM, 

Secy. to the Govt. of India. 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 6th April, 1976/Chaitra 17, 1898 (Saka) 

¶'HE INDIAN STAMP (PONDICHERRY AMENDMENT) 
REGULATION, 1976 

In exercise of the powers conferred by the second proviso to clause 
(1) of article 240 of the Constitution, the President is pleased to promd- 
gate the following Regulation made by him: - 

(1) This Regulation may be called the Indian Stamp (Pondicherry short  
Amendment) Regulation, 1976. title and 

(2) I t  extends to the whole of the Union territory of Pondicherry. extent. 

2. In section 10 of the Indian Stamp Act, 1899 (hereinafter referred to Amend- 
as the principal Act), after sub-section (Z), the following sub-section ment oi 

be inserted, namely: - section 10. 

'! ,-. 
(J) (a) Notwithstanding anything contained in sub-section (I) , 

where the State Government is satisfied that on account of temporary 
Shortage of stamps in any region in the Union territory of. Pondi- 

duty cannot be paid, and payment of duty cannot be indicat- 
ed on intr~~rnents. b:: means of stamps, it. may, by rlotification in the 



Official Gazette, direct that, in such region and for such period as may 
be specifi2d in such notification, the duty may be paid in cash in any 
branch of the State Bank of India or in a Government treasury or 
sub-treasury a:ld the Coliector shall, on production of challan evidenc- 
ing payment of s ta rn~  duty in the State Bank of India, Governmnt 
treasury or sub-treasury, cartify by endorsement on the instrument, 
in respect of which the stamp duty is paid, that the duty has been 
paid and state in the said endorsement the amount of the duty so 
paid. 

( b )  An endorsement made on any instrument under clause (a)  
shall have the same effect as if the duty of an amount equal to the 
amount statxl in the endorsement had been paid in respect of, and 
such payment had k e n  indicated on such instrument by means of 
stamps, under sub-section ( 1 )  .". 

fxumtha 3. After section 64 of the principal Act, the following section shall 
s~tm be inserted, namely:- 
lect&m 
&A 

-==% "64-A (I) Where any p m o n  liable to pay duty under this Act 
is convicted of an offence under section 64, in reztyct of any ins 

8 ak trument (not being an instrument specified in entry 91 of List I 
in the Seventh Schedulz to the Constitution), the Magistrate shall, . 

a*-- in addition to the punishment which may be imposed for such 
offence, recover summarily and pay over to the Collector the 
amount of duty, if any, due under this Act from such person in 1-24- 

pect of. that instrument and the Collector shall thereupon certify by 
endorsement on that instrument that proper duty has been levied in 
raspect thereof: 

Provided that if the person referred to in this sub-section has 
already paid any amount towards the duty payable under this Act 

(2) The amount recoverable under sub-section (1) shall be 
recovered by the Magistrate, as if i t  were a fine imposed under the 
Code of Criminal Procedure, 1973.". 2 of 

FAKHRUDDIN ALI AHMED, 
President 

K. I<. SUNDARAM, 
Secy. t o  the Gout. of India. 

GOVERNMENT OF INDIA PRESS, M M T O  ROAD, 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 6th May, 1976/Vaisakha 16, 1898 (Saka) 

", 
' THE PONDICHERRY GEINERAI, SALES TAX (AMENDMENT) 

REGULATION, 1976 

No. 7 or 1976 
Promulgated by the President in the Twenty-seventh Year of the 

:%:b 
*&wv ?- Republic of India. 

i A Regulation further to amend the Pondicherry General Sales Tax Act, r< .g* 
*ST%.? 

1967. 
-, -- a$ In exercise of the powers conferred by the second ploviso to claxse 
c@%lll) of article 240 of Lllr Constitutinn, the Presidenl is *]cased to p ro~~ lu l -  
&?bate the f 0llowing Regulation made by him : - 

i --" ~ , # & ~ p ~ - s + & ~  --=&--=*-----=---*---- 

bc called thc Pvndichelry Cellera1 Sales short 
title and 

. com- 

(2) I t  shall come into force on the 15th day of May, 1976. mence- 
ment. 

2. In the Poldicherry General Sales Tax Act, 1967,- Amend- 
ment of (a) in the First Schedule,. . Rrs t  
and (i) in sei-ial number 15, in column (4), for the figures "lo", 

the figures "14" shall be substituted; Sche- 
dules to 

(iij in serial number 16, in column (4)) for the figures "5$", Pondi- 
the fi€!ur@s "6$" shall be substituted; cherry 

Act 6 
<..r. 
-I - - (iii) in serial number 46, in colulnn (41, for the fipllre "7". o f  1967. 

'3:- .. . .. the figures ''10'1 shall be 
L:, . -. ?aG. 
&:., $z: 
>F;!;. , $,$<&. 
A h % .  - 617 ) 
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(b) in the Second Schedule, in serial number 4, in column (4), 

for the figure "2", the figure "3" shall be substituted. 

FAKHRUDDIN ALI AHNIED, 
President. 

K. K. SUNDARAM, 
Secy. to the Gout. of India. 

- -. - -. - 
PRINTED DY TIIE GENERAL MANAGER. GOVERNMENT OF INDIA PRESS. M I N T 0  ROAD, 
NEW DELHI AND PUBLISHED BY 'I'HE CONTROLLER OP I'UDLICATIONS, DELIII, 1976 
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ISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 12th May, 19'i6/Vaisakha 22, 1898 (Saka) 

NDICHERRY MUNICPALITES AND VILLAGE 
COMMUNE PANCHAYATS (AMENDMENT) 

REGULATION, 1976 
No. 8 OF 1976 

@:g;vln exercise of the powers conferred by the second proviso to clause (1) 
gartide 240 01 the Constitution, the President is pleased to promulgate 

&~&~-follo~ing Regulation made by him : - 
v$;*3:E. 

kg2"* This Regulation may be called the Pondicherry Municipalities and short 
*Z&T?&- 

age and Commune Panchayats (Amendment) Regulation, 1976. title. 

2 ' V h e  Pondieherry Mnnicipalitiek Act, 1973, after section 507, the Insertion 
hWlng shall be inserted, and shall be deemed to have been of new 
i* 
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inserted with eifect from the 26th day of January, 1974, namely:- 

Persons "507A. Where any a~thor i ty  or functionary constituted or 
by whom appointed under the repealed law was, immediately before such 
certain repeal, performing any function or was discharging any duty under 
functions that law or any other law, such function or duty shall be performed 
or duties 
are to be or discharged by the) correspnding authority or functionary 
perform- constituted or appointed under this Act: 
ed  or dis- 
charged. Provided that- 

(i) if any quesbion arises as to who such corresponding 
authority or functionary is, or 

(ii) if there is no such corresponding authority or functionary, 
the Government may, by notification, direct as to which authority or 
functionary shall perform such function or discharge such duty, and 
any such direction may be given retrospective effect from a date not 
earlier than the appointed day.". 

Amend- 3. In, the Fondicherry Village and Commune Panchayats Act, 1973- 
ment of 
sections (a) in section 127, in sub-section (I), in the proviso, the following 
127 and shall be inserted at the end, namely: - 
334 of, 
and  "and where the Legislative Assembly is dissolved, or the 
insertion functioning of that body as such Leaslature remains suspended 
of new on account of any action taken undqr any such law as is referred 
sections to in clause (1) of article 239A of the Constitution, except with 
334A and 
334B in, the previoi~s approval of the Central Government"; 

I Pondi- 
cherry 

(b) in sectiori 334- 
I 
I ~ c t  10 (i) clause (e) shall be omitted; 

of 1973. 
(ii) in clause (h), in the proviso, for the words "interim 

village panchayat", the words "successor commune panchayat 
council" shall be substituted; 

(iii): in clauses (i), (j), ( I ) ,  (n) and (v), the words "the interim 
village panchayat" and "interim village panchayat", wherever 

I 

1 (i:,) in clause (p), the words '", ar the interim village 
panchayat, as the case may be" shall be omitted; 

I 

(a) after section 334, the following section shall be inserted, and 
shall be ddenled to have been inserted with effect from the 26th day 
of january, 1974, namely: - 

Persons "334A. Where any authority or functionary constituted or 
by whom appointed under the repealed law was, immediately before such 
certain repeal, performing any function or was discharging any duty 
functions under that law or any othek: law, such function or duty shall he 
o r  duties 
are  to be 

performed or discharged by the correspondii~g authority or 
perform- functionary constituted or appointed under this Act: 

Provided that- 

(i) if al;y question arises as  to who such corresponding 
authority or functionaTy is, or 
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the Govemnent may, by notification, direkt as to which authority 
or functionary shall perform such function or discharge such 
duty, and any such direction may be given retrospective effect 
from a :date not earlier than the commencemdnt of this Act."; 

(d) after section &34A, the following section shall be inserted, 

"334B. (1) Notwithstanding anything contained elsewhere in Successor 
this Act or any othek law for the time being in force, a successor commune 

(2) Any .amount received or expended shall be credited or, functions 
& the case may be, -debited, to the account of t.he village ofvillage 
panchayat concerned, and, for the said purpose, the Chairman 
and the Commissioner o,f the4 successor commune panchayat 
,council shall perform the functions and discharge the duties of 
the President and the executive authority, respectively, of the 

..village -panehayat conce'rned. 

'(3) On the constitution of a village panchayat in accordance 
%-with fhe .provisions of 'this Act- 

(GI.) the Government may pass such orders as it deems 
fit with regard .to tke transfer to the village panchayat, 
from the successor commune panchayat council, of any 
propetcty, moveable or  immovable, which has vested in the 
successor commune panchayat council by virtue of a direction 
made by the .G-ovemment under  the  proviso^ to clause jh) of 

mune 

FAKHRUDDIN ALI AHI\/JED, 
President. 

K. K. SUNlIARAIM, 

Secy. to  the Govt. of I~zciia. 
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.MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 25th June, 1976/Asadha 4, 1898 (Saka) 

THE ANDAMAN AND NICOBAR ISLANDS LAND 
REVENUE AND LAND REFORMS (AMENDMENT) 

REGULATION, 1976 
No. 9 OF 1976 

omulgated by the President in the Twenty-seventh Year of the 
Republic of India. 

A Regulation to amend the Andarnan and Nicobar Islands 
Land Revenue and Land Reforms Regulation, 1966. 

1 (1) This Regulation may be called the Andaman and Nicobar short 
ds Land Revenue and Land Reforms (Amendment) Regulation, title and 

commence- 
ment. 

' (2 )  I t  shall come into force at  once. 
2 .  In section 2 of the Andaman and Nicobar Islands Land Revenue Amend- 

Land Reforms Regulation, 19661 (hereinafter referred to as the ment of 
pr'mcipal ~ e ~ u l a t i o n ) ,  clause (17) shall be omitted. section 2. 

..3- Section 139 of the principal' Regulation shall be re-nunlbered as 
'ub-section (1) thereof and- after sub-section (1) as so re-numbered, the ,,nt ,f 

sub-sectia2 b e  inserted, i i&ac iy :  - section 
139. 

" ( 2 )  A chowkidar is found negligent in the performance of 
duty assigned to him by or under this Regulation shall be 

liable ~n .der  the orders of the Tehsildar, to a fine which may 

. . cxtelld t o  twenty rupees.". 



Am'end- 4. In section 152 of the principal Regulation,- 
ment of 
section (i) for sub-section (I), the following sub-section shall be substi- 
152. tuted, namely: - 

"(1) Where, during the period of one agricultural year,- 4 
(a )  an occupancy tenant or a non-occupancy tenant 

does not cultivate his holding, or leaves the locality in 
which he usually resides without making any arrangement 
for the cultivation of his holding, or 

(b )  a grantee does not cultivate 'the holding given 
under the grant or leaves the village in which he usually 
resides without making proper arrangement for the main- 
tenance of the holding given under the grant, 

the Sub-Divisional Oficer may, after such enquiry as he may 
deem necessary, take pwsession of the land .comprising the 
holding and arrange for its cultivation and upkeep by letting it 
out for a period of one agricultural year at a time on behalf of 
such occupancy tenant, non-occupancy tenant or grantee."; 

(ii) to sub-section (2), the following proviso shall be added; 
namely: - 

"Provided that no such land shall be restored to the posses- 
sion of the tenant or grantee or other person unless the period 
for which such land has' been let out by the Sub-Divisional 
ORicer under sub-section (1) has expired.". 

5. In section 159 of the principal Regulation,- 

(i) for sub-sections (I), (2) and (3), the following sub-sections 
shall be substituted, namely:- 

" (1) Subject to the provisions of section 186, an occupancy 
tenant may transfer any interest in his land: 

(2) Notwithstanding anything contained in sub-section 
(1) or any other law for the time being in force,- 

(i) no mortgage of his interest in any land by an 
occupancy tenant shall be valid unless at least two hectares 
of land is left with him free from any encumbrance or 

(ii) no occupancy tenant shall have the right to trans- 
fer his.interest in any land if after such transfer the total 
extent of the l ~ i i d  held by hirii -will be rediiced below two 
hectares; and 

(iii) the interest of an occupancy tenant in any land, 
io the extent, of two hectares, shall not he liable tn bc attached 
or sold in execution of any decree or order of any court: 
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provided that nothing in this sub-section shall prevent an 
occupancy tenant from mortgaging or transferring his interest 
in any land to secure payment of any loan made to him by the 
Government or a co-operative society or an institution establish- 
ed for a public, religious or charitable purpose or a bank, or 
shall affect the right of the Government or such co-toperative 
society, institution or bank, as the case may be, to sell such 
interest for the recovery of such loan in execution of a decree 
or order of any court. 

(3) (a)  A grantee may mortgage or transfer any interest 
in his land with the previous permission in writing of the 

(b) The interest of a grantee in any land, to the extent of 
two hectares, shall not be liable to be attached or sold in execu- 
tion of a decree or 'order of any court: 

Provided that nothing in this sub-section shall prevent a 
grantee from mortgaging or transferring his interest in any 
land to secure payment of any loan made to him by the ~ o v e r n -  
ment or a co-operative society or an institution established for 
a public, religious or charitable purpose or a bank, or shall 
affect the right of the Government or such co-operative society, 
institution or bank, as the case may be, to sell such interest for 
the recovery of such loan in execution of a decree or order of 

(ii) sub-section (4)  shall be omitted; 

(iii) to sub-section (8), the following proviso shall be added, 

"Provided that nothing in this sub-section shall prevent a 
non-occupancy tenant from mortgaging or transferring his 
interest in any land to secure payment of any loan made to 
him by the Government or a co-operative society or an insti- 
tution established for a public, religious or charitable purpose 
or a bank, or shall affect the right of the Government o r  such 

(iv) in sub-section (9) ,- 
(a )  in the opening paragraph, for the words "except with 

.the Previous permission in writing of the Chief Commissioner", 
the words "except with the previous permission in writing of 
the Chief Commissioner and subject to such terms and condi- 
tions as may be specified by him" shall be substituted; 

(b)  in the proviso, for the words "sixty days", the words 
"four months" shall be substituted; 

(v) the E~pl~.nnt'Lo.n below sub-section ( 9 )  shall be numbered 
Ex"~iamtion i, and afier Explar,atiwv I as so numbered, the 

~ l l ~ w i n g  Eq la .na : t i o  shall be inserted, namely:- 

"Explcmaticm 11.-For the purpose of this section, "bank" 
means any banking company as defined in clause (c) of section 

the Banking Regulation Act, 1949, and includes,:- 
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( i j  the-State Bank of India constituted under the State 
' ' Bank of India Act, 1955,; 

(ii) a subsidiary bank as defined in the State Bank of 
India (Subsidiary Banks); Act, 1959; 

(iv) the Agricultural Refinance and Development Cor- 
poration established under .the Agricultural Refinance and 
Development Corporation Act, 19B; 

(v) a Regional Rural Bank established under sub- 
section (1) of section 3 of the Regional Rural Banks Act, 
1976; 

(vii) any other financial or banking institution notified 
by the Central Government in the Official Gazette as a bank 
for the purposes of this Regulation.". f 

Amend- 6. In section 201 of the principal Regulation,- 
ment of 

1 section I (i) after sub-section (2), the following sub-section shall be - 
j 201. inserted, namely: - 

"(2A) The Government may assign to any person its right 

as+ignc to any person the right of the Government over minor 
minerals. 

Explanation.-In this sub-section, the expression "minor 
I minerals" has the same meaning assigned to i t  in clause (e) of 

(ii) in sub-section (3), for the words "If the Government has 
assigned to any person its right", the words "If the Government or 
the Chief Commissioner has assigned to any person the right" shall 
be substituted; 

(iii) in sub-section (4 ) )  for the words "the Government or its 
assignee", the words "the Government or the Chief Commissioner 
or the assignee" shall be substituted; 

(iv) in sub-section (5)) the words "of the Government" shall 
be omitted; 

(v) in sub-section (6 j ,  for the words "the righ.i to which vests 
in, and has not been assigned to him by, the Government, he", the 
words "the right to which vests in the Government and has not been 
assigned to him by the Government or the Chief Commissioner, such 
person" shall be substituted; 



FAKHRUDDIN ALI AHbIED, 
President. 

K. K. S,UNDARAM, 
Secy. t o  the Govt. of India. 
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Separate paging is given to this Part in order that it may be filed 

as a separate compilation. 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 25th June, 1976/Asadha 4, 1898 (Saka) 

THE PONDICHERRY MUNICIPALITIES AND VILLAGE AND 
,COMMUNE PANCHAYATS (SECOND AMENDMENT] 

REGULATION, 1976 
No. 10 OF 1976 

In exercise of the powem conferred by the second proviso to clause 
(1) of article-240 of the Constitution, the President is pleased to promul- 
gak  the following Regulation made by him:- 

2. In section 506 of the Pondicherry Municipalities A@$, 1873, in  sub- Amena- 

section 
506 of 
Pondi- 
ckerry 
Act 9 of 
1973. 

( 909 > 
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Amend- 3. In  section 333 of the Pondicberry Village and Ccmmune Pancha- 
merit ybts Act, 1973, in sub-section (2), -for the words "one year", the words 

"two years" shall be substituted. 333 of 
~ond i -  
cherry 
Act 10 
tif 197d. 

~ A K H ~ ~ J D ~ ~ N  ALI A I IME~;  
president, 

ii. R. SUNDAEAM, 
Secy. to the Govt. of Ind id .  

PRINlEL) DY TIXI3 GENCRAL MANAGER, GOVERNlrlENT OF INDIA PRESS, h l lNTO ROAD, . ,.ex 

NEW DELI11 AND PUBLISHED DY 174 
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Sep~a te  paging is given to this Part in order that it may be filed 
as a separate compilation. 

---- 

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

New Delhi, the 2nd Ju ly ,  1976/Asadha 11, 1898 (Saka)  

T H E  DADRA AND NAGAR HAVELI LAND REFORMS 
(AMENDMENT) REGULATION, 1976 

No. I r  OF 1976 
Prolnulgated by the President in the Twenty-seventh Year of 

the Republic of India. 
A Regulation further to amend the Dadra and Nagar Haveli 

Land Reforms Regulation, 1971. 

eforms (Amendment) Regulation, 1976. title. 

*. In the Dadra and Nagar Haveli Land RefoGs Regulation, 1971, for Substi- 

ect io r l  4% the following se;ction shall be substituted, namely: -- tution 
of new 
section 
for 
section 46. 

. .. .. . . . . - . . . . , . . . . . . 
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( b )  if such order has been passed by the Collector, the 
Administrator or any person authorised by him in this behalf. 

may, suo motu or on application made within the prescribed period, 
call for the records of the case and pass such orders thereon as he 
may deem fit: 

Provided that no order shall be passed adversely affecting any 
person unless an opportunity to represent his case has been given 
to that person.". 

FAKH~UDDIN  ALI A H m D ,  

President. 

K. K. SUNDARAM, 

Secy. to the  Govt. of India. 

-- 

q T  m, pm?T m TJTIFm,,nd &, TC M mr * ,wr *, ll%lWT h, P-;T;8 S T  rnlb-?r 1976 
PRINTED IIY THE GENERAL MANAGER, GOVERNMENr OF INDIA PRESS, B I M l O  ROAD, 
N E W  DELHl AND PUBLISHED BY THE CON'IXOIIER OF PUBLICATIONS, DFIHI,  1976 
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ISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

THE INDIAN STAMP (PONDICHERRY SECOND 
AMENDIZ1E.NT) REGULATION, I 976 

No. 12 OF. 19'76 

public of India. 

%illation further to amend the Indian Stamp Act, 1899, as in force 
in the Union Territory of Pondicherry. 

(1) This Re'g,ulation may be called the Indian Stamp (Pondicherry Short 
Ond Amendment) Regulation, 1976. title, ex- 

tent and 

(2) I t  extends to the whole of the Union territory of Pondicherry. cOm- 
mence- 

(3) I t  shall come into force on such date as the Administrator of the ment. 

In section 47A of the Indian Stamp Act, 1899, as in force in the Union Amend- 
r5' of Pondicherry (hereinafter referred to as the principal Act), for men! of 
' 3 rd~  " n n n ~ r ~ . r . , ~ ,  LuA . .  ,-.."., exchange or gift", wherever they occur, the 

47A. 
"conveyance, exchange, gift, partition or settiemeiii" shd! he 

( 1013) 



3. In Schedule I to the principal Act,- 

Schedule (a') in Article 45, in the entries in the second column, for the 
L words "amount of the value of the separated share or shares of the 

property", the words "amount of the market value of the separated 
share or shares of the property" shall be substituted; 

(b) in Article 58, in the entries in the second cdurnn, for the 
words "value of the property settled as set forth in such settiement'', 
the words "market value of the property settled in such settle- 
ment" shall be substituted, 

FAKHRUDDIN ALI AHMED, 

-- 

K. K. SUNDARAM, 
Secy: t o  the Govt. of India. 

-- 
PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, M I N T 0  ROAD, 
NEW DELI11 AND PUBI-ISHED IlY THE CONTROLLEI< OF PUHI.ICATIONS, DELHI, 1976 
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Provided that the prescribed authority, C d l w b r  or Administ.ra- 
tor, as the case may be, may, in the interests of justice and for reasons 
to be recorded in writing, allow any such party to be represented by 
a legal practitioner a t  his own cost. 

Eq2anati.m.-For the purposes of this section, "legal practi- 
tioner" has the same meaning as in clause (i) of sub-section (I) of 
section 2 of the Advocates Act, 1961.'. 25 of I 

FAKHItUDDIN ALI AHIVIED, 
President. 

K. K. SUNDARAM, 
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OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department)  

Welo Delhi, the 12th January, 1957/Pausa 22, 1898 (Saka) 

E YANAM LAND REFORMS (CEILING ON AGRICUL- 
TURAL HOLDINGS) REGULATION, 1977 

No. 1 OF 197.7 

the Yanam Land Reforms 

commen- 
It shall come into force on such date as the Government may, ,,,,,t. 
cation in the Official Gazette, appoint. 

this Regulation, unless the context otherwise require,- Definition?. 
"agricultural ycar" means the year commeilcing on the 1st 

Alsril in any year and ending with the 31st day of XIarch of 
year next succeeding: 

that the Coliecltos may, with respect to any crop, area 
ategory of land, by notification, specify the year bctween such 

dates as he may deem fit, as an agricultural year; 
b, "Appellate Tribunal" moans the Appellate Trib~lrral consti- 
''!?cl.~r ~wlio:: ?i?, :::::: ~ ~ h e y e  23 such Alp!scllat;e 'rribung. i s  in 

(7 j  . . 



(c) "bank" means a banking company as defined i n  section 5 
of the Banking Regulation Act, 1949, and includes the State Bank 
of India, constituted under the State Bank of India Act, 1955, a subsi- 
diary bank as defined in the State Bank of India (Subsidiary Banks) 
Act, 1959, and a corresponding new bank as defined in the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 1970, 
and such other financial institution owned, controlled or managed 
by a State Government or the Central Government as may be noti- 
fied in this behalf by the Government; 

(d) "ceiling area" means the extent of land specified in section 
3 to be the ceiling area; 

(e) "Collector" means the chief officer in charge of the revenue 
administration of the Union territory of Pondicherry; 

( f )  "Deputy Collector (Revenue)" means the Deputy Collector 
' (Revenue), Yanam; 

(g) "double crop wet l a n d  means any wet land on which two 
crops per fasli year have, or a dufassal crop has, been raised with 
the use of water horn a Government source of irrigation in any 
four fasli years within a continuous period of six fasli years imme- 
diately before the specified date; 

(h) "dry land" means land registered as Terres a Pasturage in 
the revenue accounts of the Government other than lanka or padrrgai 
land or land used as coconut or grape garden immediately before 
fhe specified date; 

(i) "family unit" means- 

(i) in the case of an individual who has a spouse or spouses, . 
such individual, the spouse or spouses and their minor sons and 
unmarried minor daughters, if any; 

(ii) in the case of an individual who has no spouse living, 
such individual and his or her minor sons and unmarried minor 
daughters, if any; 

(iii) in the case of an individual who is a divorced husband 
and who has not remarried, such individual. and his minor sons 
and unmarried minor daughters, if any, whether in his custoay 

Expla?zation.-Where a minor son is married, his wife and thcir 1 1 
offspring, if any, shall also be deemed to be members of the fami!)' 

, , unit of which the minor son is a member; 
(j) "fasli year" means the year commencjng on lhe 1st day of 

,luly in any year and ending with the 30th day of June of the year 
next succeeding; 

(k) "Government" rllealis the Administrator a l  the U~llon terri- 
tory of Ponclicherry appointed under article 239 of the Constitution; 

( I )  "Governnlent sonrce of irrigation" means a source of irriga- 
tion registered in the land vevenue accounts oi  the Govern~nent as 
such, including a well constructed or maintained by the Government 
or any iocai authol-iiy, 

(?n) "holding" nlcans Ihc entire land held by n person,-- 
(i) as an owner; 
(ii) as a limited owner; 
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uctuary mortgagee; 

tional sale or through part performance of a contract for the 
sale of land or otherwise; 

in one of the said capacities and partly in any other of 

, ,,id or capacities; and the expression "to hold land" 

~~ - l~na t i on . -Where  the same land is held by one person in 
capacity jnd by another person in any other capacity, such 
shall be included in t.he holding of both such persons; 

(n) "land'" means land which is used or is capable of being 
for purposes of agriculture, or for purposes ancillary thereto, 

hing horticulture, forest land, pasture land, waste land and 
and includes land deemed to be agricultural land under this 

) "notification" ineails a notification published in the Official 
e; and the expression "notify1, shall be construed accordingly; 

) "notified date" means the date notified under sub-section, 
. . 

.) "owner" includes a person by whom or in whose favour a 
is created and a person entitled to  a vested remainder; but 

t under this Regulati,on; 
"speclfied date" means,- 

(i) in the case of a declaration required to be filed under  
section 7, the notified date; and 

(ii) in the case of a declaration required to be filed under 

"tenant" means any person who has paid or has agreed 
ent or other consideration for his being allowed by ,another 

n j o ~  the land of the latter under an agreement, express or 
ied, and include.; his heirs and legal' representatives; 

(x) "Tribunal" means a Tribunal constituted under section 5; 
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Ceiling 
area. 3. (1) The ceiling area in the case of a family unit consisting of not 

more than five members shall be an extent of land equal to one standard 
holding. 

(2) The ceiling area in the case of a family unit consisting of more 
than five members shall be an extent of land equal to one standard hold- 
ing plus an additional extent of one-fifth of one standard holding for 
every s u ~ h  member in excess of five, so however, that the ceiling area 
shall not exceed two standard holdings. 

(3) The ceiling area in the case of every individual who is not a 
member of a family unit, and in the case of any other person shall be 
an extent of land equal to one standard holding. 

E-larurtion.-In the ca.3e of a family unit, the ceiling area shall be 
applied to the aggregate of the lands held by all the members of the 
family unit. 

Standard 
holding 4. (1) For the purposes of this Regulation, the extent of land which 
for shall constitute a standard holding for the class of lands specified in 
different column (1) of the Table below shall be that specified against it in 
classes of 
lands column (2) thereof: 
and 
computa- TABLE 

eion. 
Class of 
land 

--.------. - 

WET LAND 

1st  class (Land assessed to- land revenue 7.20 hectares. 
2nd class J at the rate exceeding Rs. 10 

per hectare) 

3rd class (Land assessed to land revenue 5.40 hectares. 
at the rate exceeding Rs. 7 but 

(Land assessed to land revenue 9.60 hectares. 
at the rate exceeding R?;. 4 but 
not exceeding Rs. 7 per hec- 

5th class (Land assessed to land revenue 10.80 hectares. 
at the rate not exceeding Rs. 4 
per hectare) 

DRY LAND 

Ist 'lass 'I (Land assessed 1.0 land revenue 21.60 hectares. 
2nd 'lass at the rate not. errr.cding Rs. 3 

per hectare) 
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the 
as determined by llie Dciii2eration dated 5th 1)ecenlber. 1925 

and enforced the Arrete dated 16th April, 1926. 

(2) ln computiag the hold-ing of a person or family unit, consisting 
of lands of diflerent classes, the relative proportion of the extent of land 

(3) ln computjng the holding of an individual who is not a member 
of a fa1-*ily unit, but is a lnernber of a join!. family, the share of such 
an individual in the lands held by the joifit farnily shall be taken intc! 
account and aggregated with the lands, j.f any, held by him separately and 
for this purpose, such share shall be deemed to be the extent of land 

the lands held by the joint family. 

(4)  TI, computing the holding of the member of a family unit who 
is also a lnember of a joint fan~ily, the share of such member in the 

ted with the lands, if any, held by him separately and for this purpose, -- ch share shall be deemed to be the extent of land which would be 
lotted to such member, had there been a partition of the lands held 

(5) Where an individual or a member of the family unit is a member 
a co-operative society, or firm, the share of such individual or member 
a family unit in the land held by such co-operative society or firm 
1 also be included in the holding of the individual or member of the 

e been allotted to him on a winding up of the co-operative society or 
olution ofl the firm. 

(6) Lands owned or held under a private trust sh'al1,- 

(a) in a case where the trust is revocable by the author of the 
trust, be deemed to be held by such author or his successor-in-interest; 

E~zanai. iolz.-~here a t r ~ ~ s t  is partly private and partly public, this 
shall apply to lands covered by that part of the assets of the 

which is relatable to the private trust. 

( I)  The Government may, by notification, constitute a Tribunal for Constitu- 
rPoses of this Realation. tion of 

a Tribu- 
(') The Tribunal constituted under suil-section (1 )  shall consist of nal. 

who holds or hSs held the post of a Deputy Collector or that 
istrict Mullsi'~ or. is qualified to hold. the post of a District Mu-nsif or 
Or has held 3 civil ;30~1: under t.21~ Go~rernment; not helow the sank 
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6. (1!) Where on or af,Ser the 24th :Tar?unry, 1971 but before the notified 

of usufrwctuary mortagage, exchange, settlement, surrender or in any other 
ccrtain manner ~vilatsoever, any land held. by him 0:; c rea t~d  a trust of any land 

held. by him, .then, the burden of proving that such transfer or c rea t io~  of 
etc., (.rust. has not 'r):.en effected in ant?cipation of, and with a view to avoiding already 
made. or c'efeating the objects of, this Regulation shall he on such person, and 

w!?ere he has not so proved, such transfer or creation of. trust, shall be 
disregarded for the purpilse of the computation of the ceiling ar.ea of such 
person. 

(2) Where 2.t any time within a period of five years before the notified 
date, any person has converted any agricultural land held by him into a 
non-agricult-ural land, t hm,  the land so cotlverted shall be deemed to be 
agricultural land 011 the notified date for the purpose of this Regulation. 

(3 j  Where on or after the 24th January, 1971, but before the notified 
date,-- 

(a)  any declaration of dissolution oE marriage has been made by 
a court on an application made on or after the 24th ~ a n u a r ~ ,  1971; or 

(b) any other dissolution of. ~narriage in accordance with any law 
or custom- has taken place,' 

then, the land held hy each spouse immediately before the date of such 

dissolution shall, for the purposes of this Regulation, be deemed to be 
land held on the notified date by the family unit of which they were 
members immediately before such dissolution. 

person immediately before the date of such adoption shall, for the pur- 
poses of this Regulation, be deemed to be he ldon  the notified date by 
the family unit of which he was a member immediately before such 

(5) In every case referred to in sub-section (3) or sub-section (4), the 

spouse or person has become a member. 

(6) If any question arises,-- 

(a)  whether any transfer or creation of a trust effected on or 
after t.he 24th January, 1971. had been effected in anticipation of, and 
with a view to avoidirig or defeating t l ~ c  objects of, this Regulation; or 

(b) wh.el;her any conversion of agricul'tural land into non-agricul- 
tural land hati talcen place wi1:hin a perind of five years hefore t,he noti- 

nftcj: the 29th January, 1973 hilt hr?-fore t,he notif-ied da'te either on an. 
applicatjon mado o,n or after t l ~ e  24th January, 11171, or in accordance 
~ i t h  any Saw or custom; oi; 
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(d )  whether ally person had been given .in adoption on or aft.er 

the 24th January, 1871, hut hefore the notified date; 

qucir 4L1estion ~hal.1 be determined by the Tribunal, after givi~lg an 
ortunitY of being heard to the affected partics, and its decision there- 

:Epshall, to an appeal and a revision under this R,egulation, be 

(7) lf the Tribuii;rJ. decides that any transfer or creation of t~.usL bad 
Deen effected in anticipation of, and with a view to avoiding or defeating 
the objects of this Regulation and if as a result of such transfer c;r 

of trust, the holding of the person or the family unit, that 
remains on the notified date, does not exceed the extent of land that 

or the family unit is liable to  surrender, then, the Tribunal shall 
at the entire holding thus left over as the extent of land to be 
rrendered under the provisions of this Regulation by the person or  

family unit, as the case may be. 

, (1) Every person, whose holding' on the notified ciate together wi th Declara- 
land transferred by him on or after the 24th January, 1971, whether tion of 

in this behalf, furnish a declaration in respect of his holding 
er with such land, to the Tribunal containing such particulars and 

ch form as may be prescribed. 

xplanation 1.-Where. the land is held or is deemed to be held by a 
or lunatic or an idiot or other person subject to like disability, not 
a member of the family unit, the declaration shall be furnished by - 

e guardian, manager or other person in charge of the prolserty of such 
on; and where the larid is held or is deemed to be held by a company, 
association or other corporate body, the declaration shall be furnish-- 

d'by any person competent to act for such company, firm, association or 
PPorate body in this behalf. 

lanation 11.--Where the la rd  is held or is deemed to be held by a 

area under this Regulation. 

a?~alion 111.--ln this sub-section, "spcciiied limit" means,-- 
( a )  in t-he case of wet land-7.20 hectares (18 acres); 
(b) in the case of dry land-18.00 hectares (45 acrcs); 
the Purpose of +coinpr~ting the specified limit in a case whew the 
of any person includes both wet land and dry land, one hedare 

shall be deei-ned t o  he cquai to iwo azd cne-!:all' %ectnres 
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(2) Without prejudice to the provisions of sub-section ( I ) ,  the Tribunal 
shall have power to issue notice requiring any person holding la.nd ur 
residing within its jurisdiction who, it has reason to believe, holds or is 
deemed to hold larad in excess of the ceiling area to furnish a declaration 
of his holding, or that; of his family unit, under sub-section ( I ) ,  within 
such period as may be specified in tlie notice not being less than fifteen 
clays from the date of its communication, and such person shall furnish 
the declaration accordingly. 

(3) If any person who is liable to furnish a declaration under sub- 
section (1) or sub-section (2) fails to furnish the declaration within the 
specified time, the Tribunal may obtain the necessary information in such 
manner as may be prescribed. 

Determi- 8. The Tribunal shall, oil receipt of* ihe declaration furnished or infor- 
nation mation obtained under section 7, publish the same, and make an inquiry, 
of in such manner as may be prescribed, and pass orders determining 
ceiling whether the person holds or is deemed to hoid on the notified date an 
area. extent of land in excess of the ceiling area.and if so, the ,extent of land so 

held in excess as on that date. 

Explanation.-Save 2s otherwise provided in this Keg~tlation, in the 
case of a family unit, the number of members of the family unit shall 
be reckoned with reference to the notified date. 

Surren- 9. (1) I f  the extent of the holding of a person is in excess o£ the ceil- 

der of islg area, the person shall be liable to surrender the land held in excess. 
land in 
certain (2) 'L'he Tribunal shall serve on every person, who is liable to surrender 
cases. the land held in excess of the ceiling area under sub-section ( I ) ,  a notice 

specifying therein the exlent of land which such person has to surrender 
and requiring him to file a statement within such period not being less i 

than fifteen days, as it may fix, indicating therein, full particulars of. tho "r 
d lands which such person proposes to surrender. t 

(3) If the person on whom a notice is served under sub-section (2), 
files the statement referred to in that sub-section within the period fixed 
therefor, and the Tribunal is satisfied, after making such inquiry as it 
deems fit, that the proposed surrender of the land is in accordance with 

period fixed therefor or iiles such statement within the period fixed 
but does not specify therein the entire extent of land which sucii 
person has to surrender, the Tribuiial may, after giving an opportunity to 
the person coiiceaned of being heard, itself select, in the former case the 
entire extent, and in the latter. casc, the balance of the extent wnich such 
person has to surrender, and pass an order to that cfiect, and thereupon 
the said land or balance of land, as the case may be, shall be deemed -to 
have been surrendered by such person. 

(5) (a) Notwithstanding anything this section, it ~!?,?r!! be G i je i i  $9 

(i) which 11as been convcrled into non-agricu.ltural land and has 
been rendered inca1:lable of being: userl o r  purposes of agriculture; 
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(ii) the surrender of which is not acceptable on account of a dis- 
pute as to the title to the land or an encumbrance on the land or on 

of the land being in the possession of any person ment i~n~ed 
in sub-clause (ii) or sub-clause (u)  of clause (m) of section 2 or on 
account of the land proposed to be surrendered becoming inaccessi- 
ble by reason of its severance from the remaining part of the 
holding; 

and the Tribunal shall, in every such case, serve a notice on the person 
concerned requiring him to surrender any other land in lieu thereof; and 
thereupn the provisions of sub-sections (3) and c4) shall, w,utctis 
, n ~ r t n n n l j . ~ .  a ~ ~ l v  to such surrender: 

provided that where the land proposed to be surrendered under this 
section is burdened with a mortgage, the Tribunal may, on an application 
made by the mortgagor with the consent of the mortgagee, by order, 
Qmsier such mortgage from the land so proposed to be surrendered 
$0 the residuary holding of the mortgagor or to any part thereof. 

(b) Where the land so surraendered under clause (a) is also not ac- 
ceptable to the Tribunal, the ~ r i buna l  shall, after giving an opportunity to 
the person concerned of being heard, select any other land in lieu thereof, 
and th,ereupon, the said land shall be deemed to have been surrenderd by 
such person. 

1 land proposed to be surrendered or selected, in such manner as may 
: be prescribed and consider the objections, if any, received in pursuance 

af such publication. h- 1 

! 1 
Explanation I.-In the case .of a surrender of land of a family unit,- 

(a) where the extent to be surrendered by each member is agreed 
upon by or on behalf of all the members of the family unit, the ex- 
tent surrendered by each such member shall be in accordance with 
such agreement, so however, that the extent surrendered by any 
female member of the family unit shall not exceed the extent which 
she would be liable to. surrender in proportion to. the total land held 
by her to the lands held by all the members of the family unit; 

F (c9 where anv land is held in the name of any female member of 
the family unit, it shall be presumed, unless the contrary is proved, 
that such female member is the owner of such land. 

E ~ h u t i o n  11 .Where  anv ~ e r s o n  surrenders anv land being: the 4 
Ole or part of his share of the land held by a co-operative seciety or firm, 
share oft such person in such co,-operative society, or firm, as the case 
be, shall, to the extent required for such surrender, be deemed to 
been correspondingly reduced. 

 lan nation 111.-Where any person required to surrender any land 
er this Regulation is a member of a co-operative society or firm; he 

e required to surrender the land, if any, held by him separately 
aY then be required to surrender frorn his share of the land held 

e co-operative society, or firm only to make up the deficiency' 
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Explanation IV.-Where it is proposed to accept the surrender by any 
person of his share of the lands held by a joint family, co-operative so- 
cicty or firm of which he is a member, the lands so surrendered shall be 
selected in accordance with any agreement that lnay be. arrived at between 
such person, and the other meinbers of such joint family, co-operative 
society or firm, and where there is no such agreement, the share of such 
persnn. in the land8 so hcld shall, as far as praclicable, be determined pro 
rata with reference to each class of. land held by such joint family, co- 
operative society or firm. 

Vesting 10.. Where any land is surrendered or is deemed to have been surrender- 
of land ed under this Regulation by an owner, the Tribunal may, subject to such 
surren- 
dered. rules as may be prescribed, by order take possession or. authorise any o.ffi- 

cer to take possession of such land which shall thereupon vest in the 
(hvernment frcc from all encuinlrl.arlces from the'dak of such order: 

Provided lhat anyclaim or liability enforceable against that land im- 
mediately before the date of vesting in the Government may be enforced 
only- 

(i) against the amount payable under this Regulation in respect 
of such land; and 

(ii) against any other property of the owner; 

to the same extent to which such claim or liability was enforceable 
against that land or other property, as the case may be, immediately 

. . 
before the date of vesting. 

Explanation.-Nothing in this section shall affect the provisions of any - 

law, cudtom, usage or agreement relating to right of easenlent..available 
for any land vesting in the Government under this section over any other 

Reversion 
' 

11. ( I )  Where any land is surrmdered or is deemed to have been sur- 
rendered under this Regulation by any usufructuary mortgagee or tenant, 

vesting -the possession of such land shall, subiject to such rules as may be prescrib- 
Of land ed, revert toto. the owner. surren- 

(2) The owner to whom the possession of the land reverts un2er 

date of such reversion: and t h e  said land shall continue to be the 
security for such payment. 

(3) The owner to whom the possession of the land reverts under 
sub-section (1) from a teriarll shal.1 be entitled to receive from the 
tenant. rent due for the period ending with the last crop harvestecl by 
sue11 tenant. 

(4 )  Wl~erp any land is surrendcrcd or is cleemed. lo have bceii 
sl~rrendered under tllis Regulation by any biinited 0wne.r or by any pelson 
in possession 'by virtue of a mortgage b y  condilional- sale or through a 
part p'erl'ormance of contract for sale or otherwise, the possession of 
siicii iarld shaii, subject to such rules as may be prescribed, revert to 
the owner. 

(5) The owner to whom the p~<~ess ion  of the land reverts under 
scb-section (4) shall be liable to discharge the claim enforceable against 
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the land by the limited .Owner or person in possession; and the land 
surrendered shall, if held as a security, cuntinue to be the security. 

(6) Notwithstanding anything contained in this section, where any 
land surrendered by an usufructuary mortgagee or a tenant or a limited 

or a person in possession referred to in sub-section ( 4 ) ,  is also 
a land surrendered by the owner, the provisions of section 10 shall apply. 

12. (1) The lands vested in the Government under this Regulation Disposal 
be allotted for use as house-sites for agricultural labourers, village of land 

artisans or .other poor persons owning no houses or house-sites, or trans- vested 

ferred to the weaker sections of the people dependent on agriculture in 

for purpose of agriculture or for purposes ancillary thereto, in such 
manner as may be prescribed: 

Provided that, as far as may be practicable, not less than one-half 
of the total extent of land so allotted or transferred shall be allotted or 
transferred to the members of the Scheduled Castes and such of the 
categories of the weaker sections as may be prescribed by the Govern- 

(2) Every person, to whom the land has been allotted for use as 
house-site or transferred for the purpose of agriculture or for purposes 
ancillary thereto, shall pay to the Government the value of the land 
within a period o.f fifteen years from the date of allotment or transfer b 
or within a shorter period at his option, and in such instalments as may 
be prescribed, and on payment of the entire amount such Person shall 

Explanation.-Where any land transferred under sub-section (I)  
contains any fruit-bearing trees or permanent structures, the transferee 
shall also be liable .to pay the value of such trees or structures calculat- 
ed in such manner as may be prescribed. 

Government, a bank or a co-operative society, including a land 
mortgage bank; and 

(ii) such other conditions as nlay be prescribed. 

(5) Any alienation effected or other act done in respect of any land 
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and void; and the D&puty Collector (Revenue) shall resume the land 
after giving an opportunity to the persons affected of making a repre- 
sentation in this behalf. 

(6) Notwithstanding, anything in this section, the Government may- 

(i) lease out any land vesting in them under this Regulation 
for sueh purposes and on such terms and conditions as  may be 
specified by them; or 

(ii) reserve such land for any common use or benefit of the 
community. 

Amount 13. The amount payable for any land vested in the Government 
payable un6er this Regulation shall be a sum calculated at the rates specified 
for lands in the Schedule and it shall be paid in such manner as may be pres- vested 
in the cribed. . . -. . -- , 

Govern- 
msent. 
Claims 14. (1) The Tribunal shall, after giving the persons known or believ- 
for the ed to be interested in the land vested in the Government an opportunity 
amount of being heard, determine the amount payable under section 13- and 

publish a notification containing particulars of the land so vested and. 
the amount payable therefor. 

(2) Any person having an interest in the said land may file a clailri 
for the amount due to him from out of the amount payable, within 
thirt5- days from the date of publication of the notification and the 
Tribunal shall, after making an inquiry into the validity of the claim, 
determine the persons who, in its opinion, are entitled to. payment from 
out of the said amount and the amount to which each of them is entitled . . 

and subject to such rules as may be prescribed, make payments in 
accordance with such determination. 

- 
15. (1) No person whose holding, and no member of a family unit, 

the holding of all the members of which in the aggregate, is in excess 

tion of of the ceiling area as on the 24th January, 1971 or at any time there- 

by the Tribunal and an order has been passed by the-Tribunal under this 
Regulation taking possession of the land in excess of the ceiling area 
and a notification is published under section 14; and any alienation made 
or partition effected or trust created in .contravention of this section shall 
be null and void and any conversion so made shall be dcsregarded. 

(2) For the purposes of determining whether any transaction of the 
nature referred to in sub-section (1) took place on or after the notified 
date, the date on which the document relating to such transaction was 
registered shall, notwithsland~ing anything in section 47 of the 
Registration Act, 1908, be deemed tc b c  the dale oii which the transaction 1~ of 19 

took place, whether such docunlent was registered within or outside 
the Union territory of Pondicherry. ... .. 



THE GAZETTE OF INDIA EXTRAORDINARY 

lc LLL.--.- 

mwt or of any award or order of any other authority. 

Where on or after the notified date there takes place- Declara- 
tion of 

(a)  any acquisition in any manner whatsoever, usufructuary future 
mortgage, or lease of any land; or acquisi- 

( b )  any marriage or adoption; or tion. 

(c) any alteration in the classification of the land; 
"" *. . 
z2; 
@.M+, afier such acquisition, usufructuary mortgage, lease, marriage, 

bption or alteration, the total extent of land held by any person or 
all the members of any family unit in the aggregate exceeds the 

iiin& area such person or family unit shall, within a period of sixtyj 
from the date of such acquisition, usufructuary mortgage, lease, 

;iage, adoption or alteration, furnish a declaration of the holding 
ig&h person or family unit to the Tribunal; and all the relevant provi- 
2 of this Regulation shall apply as if it was a declaration furnished 
1 

,der  section 7. 
s*i, 
$!&:Ecplanation I.-For the purpose of this section, the number of mem- 

$ of a family unit shall be reckoned with reference to, the date of 
~~~cqu is i t i o r r ,  usufructuary mortgage, lease, marriage, adoption or 

%tibn, as the case may be. 
C 

k&phnation 11.-For the purpose of the application of the provisions 
e b n s  8 and 15, the expression "notified date" shall be construed as 

frdrahe of acquisition, usufructuary mortgage, lease, marriage, adop- 
os dteratioh, as the case may be. 

mm- 

b$bmtion 111.-For the removal of doubts, it is hereby clarified 
@t no declaration under this section need be furnished where the total 

of land held by all the members of a family unit in the aggregate 
the ceiling area solely on account of any reduction in the r 

Ebf membem of the family unit. 
$i - 
*?Phnation lV.-Where a land surrendered by a family unit under 
b &f%ulation is land held by a joint family, it shall be open to the 
@hrs of the family unit and other members of the joint fanlily to 

.elY on account of such parti+ion, such family unit shall not be 
!uFed to furnish a fresh declaration under this section and the relevant 

" 0 LL-..---- "--- 
fyfor registration on or after the notified date, any document rel: 

nlshed &lienation of any land or creation of a trust in resoect of anv land - - 
0 0 - - , -- - ' EL, -.,. . that the holding of the transfer& does not exceed the ceiling 

gz*4kr a0 not exceed the ceiling area. 
gyf 

-J- 
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(2) The declaration mentioned in sub-section (1) shall be in 
form and contain such particulars as may be prescribed. 

(3) On or after the notified date, no registering officer shall accept 
for registration any document relating to the alienation, or the creation 
of any trust, of any land. if the document is not accompanied by the 
declaration mentioned in sub-section (1). 

(4) The registering officer shall, as soon as lnay 'be after the date of 
registration of the document, forward one copy of the declaration refer- 
red to in this section to the Deputy Collector (Revenue) and on receipt 
of such copy, the Deputy Collector (Revenue) may obtain such informa- 
tion as may be necessary for verifying as to the correctness of the state- 
ments contained in the declaration. 

(5) Every village Karnam and every officer of the Revenue, Regis- 
tration or Survey and Settlement Department of the Government, 
shall report to the Deputy Collector (Revenue) any information which 
they may receive of transactions in respect of any land made in contra- 
vention of any of the provisions of this Regulation and on receipt of 
such information the Deputy Collector (Revenue) may verify the cor- 
rectness of the same. 

(6) Where it appears to the Deputy Collector (Revenue) as a result 
of verification under sub~section (4) or sub-section (5) or in any other 
lnanller that a transaction has taken place in contravention of the provi- 
sions of this Regulation. he shall, after giving all oppo~tullity of making 
representation to the parties likely to be affected and holding such inquiry 
as he may consider necessary, by order, determine whether or fiot t he  
transaction is  in contravention of the provisions of this Regulation; and 
where any transaction is so determined tor be in contravention of the said 
provisions, i t  shall be null and void. 

Constitu- 18. (1) The Government may, by notification, constitute an Appellate 
tion of Tribunal for the purpose of hearing appeals under this Regulation. 
Appellate 

19. (1) An appeal shall lie against an order passed by the Tribunal. 
or the Deputy Collector (Revenue) to the Appellate Tribunal within 
thirty days from the date of communication of the order, -and the Appel- 
late Tribunal shall pass such orders on the appeal as it deem.; fit and 
such order, shall, subject to any revision under section 20, be final: 

Provided that the Appellate Tribunal may entertain the appeal after 
the expiry of the said period of thirty days if i t  is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in 

(2) Where the Government are .aggrieved by an order passed by the 
Tribunal 01, Deputy Collector (Revenue), they may file an appeal to  
the Appellate Tribunal against that order. 



An application for ~evision from any party aggrieved, including Revision. 

overnment, shall lie to t.he High Court, within the prescribed 
d, from any order passed on appeal by the Appellate Tribunal on 
of the following grounds, namely: - 

(,I that it exercised a jurisdiction not vested in it by law, or 

(b )  that it failed to exercise a jurisdiction so vested, or 

with irregularity. 

(2) The Appellate Tribunal, the Tribunal, the Deputy Collector 
venue) or any officer authorised by the Tribunal or Deputy Col- 

any other ac t  which it or he considers to be necessary for carry- 
t any of the provisions of this Regulation. 

land vesting in the Government undei- this Regulation may, while 
uch possession, remove any abstruction that may be caused or 
thereto and may for that purpose use such force as may be neces- 

Nothing in this Regulation shall apply to the following lands, Exemp- 

(a)  lands held by the Central Government or any State Gov- 

ent or any local authority; 

(c) lands held by an undertaking owned, controlled or managed 

!i) a Government company as defined in section 617 of the 
, Companies ~ c t ,  1956; 

(ii) a corporation established by or under a Central, Pro- 
vincial 0.r State Act, which is controlled or managed by a State 
Government or the Central Government; 

( d )  lands held by-- 

(i) such co-operative farming societies of weaker sections 
the P ~ c p l e  as rnqr  be apprnved by the Government in this be- 

half, which approval the Government rrlay, lor good and YU%- 
'knt reason, withdraw at any time; 
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( i i )  other co-operative societies including land mortgage 
banks; 

(e) lands held by a bank; 

gation, power, industrial or other project under construction as on 
the date of the commencement of this Regulation: 

Provided that where any of the lands specified in clauze ( a ) ,  ( b ) ,  1 
(c), (d) or ( e )  are held by any person other than the authority, institu- 
tion, body corporate or society specified in such clause, whether as a 
tenant or usutructuary mortgagee or otherwise, the provisions of this 

J Regulation shall apply to such person in respect of such land: I 

Provided further that the exemptions under sub-clause (ii) d 
clause (d) i nd  clause (e) shall be available only in respect of the lands 
acquired by such co-operative societies or banks in pursuance of the - 
recovery of their dues: -1 

% 

Provided also that the exemption under sub-clause (i) of clause (c) 
shall be available only in respect of such part of the land as may be 
relatable to the share held by a State or the Central ~ove rnmen t  in such 3 
Government company, and for this purpose, the share of the land so 
relatable shall be deemed to be the extent of the land which would have 
been allotted to the said Government on a winding up of the company. 

Penalty. 23. (1) If any person, who is liable to furnish a declaration under 

therefor by or under this ~ e ~ u l a t i o n  orZfurnisGes any declaration which 1 
he linows or has reason to believe to be falbe, incorrect or incomplete, he 
shall be *pnished with imprisonment for a term whlch may extend to h 

(2) If any person wilfully and without reasonable cause or excuse, a 

. , 

--- 

(f) lands in any area notified by the Government in this be- 
half as required for acquisition in connection with any major irri- 

this Regulation wilfully and without reasonable cause or excuse, fails 
to furnish the declaration within the period prescribed or specified 

two years or with fine which may extend to two thousand rupees or with 

ment for a term which may extend to two years or with, fine which may 
extend to two thousand rupees or with both. 

(3) If any village Karnam, or any officer of the Revenue, Registra- 
tion or S ~ u v e y  and Skttlement Department of the Government wilfully 
and without reasonable cause or excuse fails to report to the Deputy 
Collector (Revenue) any information which he may receive of any 
transaction in respect of any land made in contravention of any of the 
provisions of this Regulation, he shall be punished with imprisonment 
for a term which may extend to two years or with fine which may ex- 
tend to two thousand rupees or with both. 

(4) No court shall take cognizance of an oire~ice pi inishzbl~ znder 
this Iiegulation except with the previous sanction of the Collector, 
which sanction shall be accorded subject to such rules as may be pres- 
cribed. 



under 
this Regu- 

(2) NO suit or other legal proceedings shall lie against the Gov- lation. 
,,t for any damage caused or likely to be caused or for any injury 

ered or likely to be suffered, by virtue of any provision of this Re- 

ne in pursuance of this Regulation or any rules made thereunder. 

called in question in any court, in any suit or application and no  
nction shall be granted by any court in respect of any action taken 
to be taken by such officer or authority in pursuance of any power 

nferred by or under this Regulation. 

26. (1) The Government may, by notification, make rules to carry Power 
out all or any of the purposes of this Regulation. to make 

rules. 
(2) Without prejudice to the generality of the foregoing power, such 

ules may provide for- 

(a) the form in which a declaration under sub-section (1) of 
section 7 may be furnished and the particulars which such decla- 
ration shall contain; 

(b) the manner in which information regarding lands in excess 
of the specified limit may be obtained under sub-section (3) of 

(c) the manner in which an inquiry may be made under sec- 

(d)  the circumstances under which lands surrendered or deem- 
ued to have been surrendered by usufructuary mortgagee or tenant 
:shall revert to the owner under sub-section (1)  of section 11; 

(9) the circumstances under which lands may be resumed 
'under sub-section (3) of section 12; 

(h) the value of the court fee stamps to be affixed on an appeal 
'Under section 19; 

(i) any other matter which has to be or may be prescribed. 



Regula- 
tion to 
override 
other 
laws. 

Power 
to 
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Assembly makes any moc4fication in the ruIe or decides that the rule 
should not be made, the rule shall thereafter have effect only in such. 
modified form or be of no effect, as the case may be; so, however, that 
any such modification or annulment shall be without prejudice to the 
validity of anything previously done u n d ~ r  that rule. 

27. The provisions of this Regulation shall have effect notwithstand- 
ing a n y t k g  inconsistent therewith in any other law for the time being. 
in force or any custom, usage or agreement or decree or order of a 
court, tribunal or authority. 

28. If any difficulty arises in giving effect to the provisions of this 
Regulation, the Government may, by general or special order, published, 

difficul- in the OEcial Gazette, make such provisions not inconsistent with the- 
ties. provisions of this Regulation, as appear to them to be necessary or ex- 

T H E  SCHEDULE 

(See section 13) 

money; 

pedient for the removal of the difficulty: H 
Provided that no such order shall be made after the expiration of 

two years from the notified date. 

I. The .amount payable to any person under section 13 in respect of 
any land vested in the Government under this Regulation shall be 
determined in the manner hereinafter specified. 

2. A sum equivalent to the net annual income from the land shall be - 
determined in the first instance. 

3. The net annual income from the land shall be the amount of fair 
rent less the land revenue. . 

Explanation.-In this Regulation "land revenue" means the land re- - 
venue payable as per the Deliberation dated 5th December, 1925 en- 
forced by the Arrete dated 16th April, 192,6 and includes 50 per cent. sur- 
charge thereon and centimes additionals, and charge for water, if any: 

4. The fair rent shall be the aggregate of- 

(a) (i) in the case of wet land, 40 per cent. of the average gross- 
produce or its value in money; 

(ii) in the case of wet land, the irrigation of which is supple- 
mented by lifting water, 35 per cent. of the average gross produce. 
or its value in money; 

iiiij iii the case of !and cn which crops, which do not give any 
yield within a period of one year from the time of cultivation, are 
cultivated, 40 per cent. of the average gross produce or its value in 
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25 
....:. ., . -.#.,~ 

8 \ V  .. . 
F-b.",; 4-c. . , 
tT*!3:. ( i v )  in the case of any other class of land, 33-113 per cent of 
w; 
,* . .,% the average gross produce ar its value in money: ,=,>: :. 

kg)<. .,: .>, 

,idg&j that in the case of lands referred to in items (ii) and (iv) 
cultivation of which water is lifted by pump-set installed a t  the 

st of the land-owner, the fair rent shall be increased to 40 per cent. 

sbv- ."- 

5- +&, " 
~ ~ l ~ n ~ t i O ? ? ,  I.-In this paragraph, "average gross produce",- 

s& 
&i (i) in ~espect of a land cultivated with any crop which does 

(22)  in respect s f  a land cultivated with any other crop, means 
produce which would be obtained for one year from a land of 

e same class as the land in question similarly situated and posses- 
g similar advantages if the rainfall and the seasons were -normal. 

859 
;?& E q k n n t i o n  11.-In the case of land on which different crops are cuIti- 

rated at different times on different portions of the land, the fair rent 
ball be calculated with reference to- 

the actual crops ordinarily cultivated according to the ordinary 
n of crops in the area in which such land is situated; and 

) the value of one-fifth of straw or stalk of all the crops cultivated 
e land in an agricultural year. 

In the case of land cultivated by the owner, the fair rent shall be 
ir rent as calculated in the manner specified in paragraph 4 in res- 
f a land of the same class as the land in question, similarly situat- 
d possessing similar advantages. 

pllowing scale, namely: - 

(ii) for the next sum of Rs. 5,000 or any portion thereof of 
e net annual income from the land, nine times such sum or portion; 

Gii) for the next sum of Rs. 5,000 or any portion thereof of 
net annual income frsm the land, eight times such sum or portion; 

(ilj) for the next sun, of Rs. 5,000 or any portion t,hercof of 
net annual income from the land, seven times such sum or pnrti~ri; 

(v) for the nest: sum oi" Rs. 5,000 or any portion thereof of the. 
annual income from the land, six times such sum or portion; 

2:i) for t.he next sum of Rs.  5,000 or any portion thereof of 
et alllUal income f r o l ; ~  the land, five limes such sun! 01' uortion; 

'ii) for the next sum of R.;. 5,000 or any portion thereof of the: 
"~"1  income from the land, four times such sum Or portion; 













shall be substituted; 
(c) in clause (a), of subtsec\i~,, (61, for the word "tliirty", the 

? i > l  ,-. 
word "fifteen" shall 6e 

5. In section 21,of t@e 'principal Act,- 

(bJ iq mb.sect!iop (21, f* the wor&t'nine,w,', the word ! t W y "  
- shall be '&bstitutdP 

6. In section 24 of the principal Act,- 

'\ ? (&) 'in sub-s&ti9,nh (2), fd the word :it&ty"; the ~d~X"%fteedr 
shall be substituted; 

... (b) in sub~sectim (3), in' sub-dause tii) of clause (a) ' (hiclud- 
ing the proviso thereto.$., <for the word PQirty" in the two places 
where it occurs, ,the m r d  "fifteen" shall be substituted. -t 

., h r  
> ,. > v * .  





















define the local areas in which they shall exercise jurisdiction. 

-1 , .:> - :and residqxes of; hjs creditors; . 

. >  

. r71 ": (6) #e particulars: of Ms b6usehoEd:-'ineome; 

. (f)' 8 statement whether he has*~revious?~y filqkan a@plication in 





- . -  

or crtrifir&ilkg*on1revie% a @,4evious order. 

shown in the &pplicrtio.n qade  by the debtor ur his creditor under wctioll 
8, or in the statemerit, furnished by the creditor under section 13; other than 

, - a deb,t'declared, n ~ n - ~ ~ i u i n e  or unenforceable, the principal &naunt ofigi; 
nally*advanced, the hmount paid by the deb6r &war+ the p&ciPdal &: 
interest or both'and the interest at  the rate,'$ six per cent. per aG~&' 
commencing cn the date the principal amo&t was advv;tnced ei&n& ' 
with the 2nd day. of' 19'16, and $ $l&,~la&g .the bt&-&t* &%' 
payments made 6; the de6tor from time t o  time shall -&st ust baedjus& : 
against the i n t a m  due on the date of payment and then towarb tGr :  . 
principal and thereafter jpterest s h a ~  'be calcdated on the p,mcipd 
d-d-mt =thus .&m&hiil'g ou mm&. 

(5) Where the debtor is f o b d  to have repaid to the creditor an a m d ~ t  
equal to, or exceeding doub& the Rrin&pil amount, or the debtor on kihg 
appraised of the find= under sub&tion (4) ~ a y s  an iuiiount whifh . 
makes thg btal rpayment q l ~  .to double the amount -qf .principi1,- $4 , 

debt settlement officer shall d&lare the debt as  fully discharged d 
 reu upon the provisions of clause (c) of section 5 ;hall apply 'tp th6 
debt. In  c a y  the amount repaid to he creditoi is found to b d h  -&ceGC 
of d ~ d b l b  the 'pridcipal, ~d'deb\bett lem&-t *&&-shau qrd& the ~ & & d  
of'.G's;e'.sath6 to Be debbr by ths wedim. A 

(6) The debt settlement officer shall &timate- 

. (b), in the ,case of a smrill fanner, the gross !value of tbe *%:! 
agricultural prqduce of his land; 

. - 4  
A .\ - ? &  





, . . Carry- 
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, . 
' '  - :. ...................... ~-.-. . 

. . . . . . . . .  . .. 
. . (ii) the appiic&t.' has made :"Q, i&+m&a't; : i$ ' &? ,G ;rel&$;: 

J 

. . 
, . .  tion to, . the ap&!ation for;,the issue. or. ,req$wal; ' of $he6  ~i,cence:.-" . . .  . , . 

. . , . 
. . which . . is inco,~ect: : . or . false . . in . any matel~ial p&tiCu&r 'or- . . .  : :, 

. . . . . . .  . . .  , . :; ;.: .. !! . :(. .' <',, 
.. 

i : .  , .  . i : .  . : . .  = .  
> . 

. . (iii) the applicant has contia&ned any provisi~fi ., ; ... . . . of the-:'.. 
. . .  ~i ,. . Central Act ox- ahy rule . thereUndq -?< of!;$J@s ~ ~ ~ l $ : : ' ' '  

, .. . . .  . :  tion or a';iy ruie made thereunder. . . .  . .  . .  . : . , ,  . . .  . . .  ' ,  . : ;: ':, . . . . . . I . . .  ..*! . :  
. . .  :;:. : i i j '  .., , . . , .  . . .  . . 

. . .  . . (a) The Contro$ler may =?quire .every. . repakec. liasfii&.,&der, this.. : 
. . .  

~ e ~ u h t i o n  to furnjsh tb th6 ~dministrator 'seixrity for .,$xh.-.&i~jn . . . .  . Qqi , : .? 

. . 

e x c e e e g  t li t w o .  thousand . :,: , . . rupees, as may be .. c :., . . > t o  enable, fhe . ' 
. . . .  

AdSriistr$tOrrr :too cdnip@+si$ ae'byvn&=u':&f, kelght .or ,&&$&ueq. ' f<;! $A$.. ' : . . 
. . t . :  .:x. r . , . .  ..: : . . . . .  . . . .  . .  . . . .  . . ' * . <  , ? .  .. *:;,.> !. < < , .  >.,<. .:,. , 

loss $q d+age, . . ,&c.as@ied . ........ 'by: . such rkpiii:rer. . . . . .  , L ! . ~ k j >  ., 
. . .  . . . . . . . . . . . .  , , < , : . . . . . .  ...I .: ~-: 

. . 
. . .  . . . . . . . . .  -, I . .  I .  

< , . . ,  . . , . .  . . . :l. ;.; :,+ , ; . > c  %,? 
.. -:: 

: , . .i 
. . . .  . , .  < ,. . . .  . . . .  ..,. . ..... ? . . - , ,  . . . .  .,,.: :. : ,(g) ;;& : : ..i ; t .!I.< 

othing ,in this sedti&n $hallj ipplj, to $hi; :,by : 5 us,ei., (h*: - 1  :. c2j . . . . . .  . .  . . .  ,.;.::;. , .:<.:..; , ,+ . :  
is, not maker,, manu'f~ctuf&~, deal* or repair;?) , of 'an$ ,\i)&ht ! ' ,  : ' .  ::# 

. . . . . .  . '.; . .  .. . . .  m e q u q  of ',such descri;dbn as may be prhr ib id. ,  : .;:$ 
. ,.,( 

. . . . .  
.a 

.. , ' .  . , .  .% 
..i 5.'- 





. ' . r l  t. > j J  h& j&14&c$$f ;\ t&e gPcified kff$,$ &a every wef5&$' or . 
n.11 E v Y  niaAsv;e ' ii bi?65gj%% to %i$i ''kt '~&cs ''lice "%t&in 'SU& 3Pmk &du. h h&i;s sg@iBfg& suffi #&&t br 4$g.0w '9fj 

- - 
Be "s~?dd~&k x&~t&3&&iti k =  ibr wia& fib t?&nt!t!'iil 'Act prit &s 'dea%$ 
Be+& , I 

- 0: 2' , 3 1  i ,  : 
I .' 

, , .  1 - . I >  i '  r 

~r~h&d hat &d& ady &igj%k OY Weasure & 'sudh t&dt 5t 
6r shod~d a t j  Be ~ O V M  I?& -i€s Ioeatiofi, the Iiis.yj&= l&h&Ik G&% 

, , b%& l p t ~ ~ +  29r the verification of such weight pr . qgasure, as, qap ;  be 
f., prescribai 

1 :  > , < I '  
f ' !  f , "  ',< , .>, " ' Z '  

,P< 1 r h 2  
3 ;  ', ! I "  

3 4 ,  

(4) Where any verification has been m$& Gder  .su$-qeb%on (3), 
#&!'In$$&or .&&igp&t f6 *gd ;e.p$ion ?.&d.Irt&& . to . g i 2 u i o n  33-a. a $g*f&te. ifi .the 'pitscrlf,d +&d& id*e&&g .y&ek&ih t$e barti'd&grs 
the weight or measure verifidli: ~x-$'"sY%~$d'bjl 'dm. '- 

1 I < - \ '... I t , "  ' , 
! i  8 - 

a <  
(5) &;re the ~dhtki i ter i.4 of hpihibn at 'ky iekdh. og 'hie si& '6: 

nature of any weight or measure, it'ks not '&s'ifabre br' practi.iCabie to'$iut 
a stamp thereon, he may, by an order in writing, direct that instead of 
putting a stamp on such Weight or measure, a certificate may be issued 

- I 

c;13 
to the effect that such weight or measure conforms to the standafds 

, , :,,, @apsm,l_ed, bx,gr ,wdw t,& Cen4ralr & t i  & every weigh& br m e w e  
. ;, q, LLq3Ged. kI&qed hj have been. duly, verified and*sbpe$ 
, underi tbijs Regulation on ,dhe date on which such cert;fiiioatle wa.i#ued. 
k '  

a ' r L' ' >  
' 5: , : - $1:  , , : I  > : 

- Diirp1hp 22. L~~ c ~ i s k i i i  b i  ver%=aiion g&Atete$. d e r  this ~ q ~ t i m  
' ; of cedi- -shall be displayed in a conspicuous place in the premises Ghwe such 

flcates of 
veritlca- %&&t or metisu* is k%g, oryik '&fed(ed t o  be, Ubell 'la [tfinsk~tion 

r br 'tor indmtrial &ocWition 'or ?OF p~otectibs.' ' 
, , . ,  

tim 

I L  
L I  ' - ! ,  ' . ,  

OM c j  that yhere verjfied we@t or measure, inst+U<e$ @ one 3s& L X . ~ ,  late- lui L) r r r *a  1 iq&ny't'ip .. 3 ; hnantTed and re-li.ibtaQe8 ace. such, +dight 
or waoas31]P.~S~~~ l  g&,& 'g&- I&&e: $i& '& .pi '&& .'*&$Ake'd 

, ~ f i ~ m & p e ;  %a$ ' &WM. ri$-M1rr$%-- bf n t i ~ B  - -Wight 
' 

h%.&~%p'&wflw~:.r,-:;..~ I ;  j : J  , , , a  

1 ' ,.$s , . 









. .  . 

... (4) No p s m .  shdl keep ; in any,. ;place, where any ,.@apwtion is. 
..:. . : .... , + made, any coqod i ty  in! packaged. form w-hich . is not-. fir sale, and: if 

. . . . .  ..I : . . , . . , . .. . . :- ,. .. . , , . . , , 
. . j:;: ; ,; , .. .a&y, bomin&&ty & f&b is kept . in. : b&'& :;ir?',. !&ntrave~- 

. .. "2 t2ia pr6Gi iq&.~o*:.~hi;..;~bi2c~ion,~ .;b.&i&5@;t+. ..,;$&: ;.b;&; pre- 
. . :.. 
. . :$mea' &'Jn.k.fi:i 'in ..kuch;ljlde for 691e. . L. . .,,. .:. . . . a : . .  .. . . . -  ,i;,; ., 

. .  . 
L - .  

. . ...;., : : . < .  ; , : :  : . . .. !;;. - . .. > .  
. . .: . . .  . .. , ... , ,. . . .. ... . , *,! :. -.. ..:>. . , 









r' 
I , ,  , 

weight m measure or any document or other record relating thereto QP 

















- 1  ! ‘ 2  - ;tk .5i-j~;;?+ 

@) In making any rule under this.tpe~tion+the.~Admi~strator may . 
p M d e  that a breach thereof shall ~ p p i s h a b ~ i h  ., - which may 

ct4) ~4):?h&*@er tb m&@: male% under: .%His mbtim;shall. .be: subject .tD 
&e eoiidition df,*lhb- rules being~inade gdtet preuiw publicat& in th6 

- OEcial Gazette. !',. A . k t \ t  J 

type w i J f a ~ t u r : d  by Qq ,*;th@ .the J h i o r p  t&hry, Q& bkihadweep 
prodiom i%6ntendedQ te he -sold, d&tribut@ pi delivqgd the&;, .&e M ~ t r a -  

I of central %W ;mp~.b&~o.t@wt;iw, dirGet-t&at the, :.model >of suk, P:. t &e I s  of 
Act rela- weight or &asure shall be subdtted for appvai 'in a a m ~ ~ ~ f : ~ . t h  . ting the pmvisions of sections 36, 37 and 38 of th'e Central Act, and thereupon, 

th*? &@visions 0f %he Wid si&hns 4.6, BB andl 3BrsWU. bedme b applicable 40 
applicable k~r m o d e l ~ ~ d ~ ~ & ~ ~ ~ ~  tha19&"W~ti~)11~: M~~ec~Qenkal Gmdmment" 

(2) Where the Administrator rnakes a direction under i iggbuon 

< F. [ l r :  5 , =, . I .  ., , I +  5~~ i" ? t  , a <  I :y t,Ji: : ,'- a < \:,, 

- ' .  







(ii) any triisaction of b u p g ,  selling or supplying plant, 
>machinery, raw inaterialk";%%%kessing materials, packing mate- 
rials, empties, co&i&i&lk%&&$,%&&& products, or such other 

- goods, or waste or s c r k ~ q & A i ~  them, which is ancillary or :. 
incidental to or' ,rep&&rotp w k t r a d e ,  commerce, manufac- 
ture, adventure or W&';Pk mh* 

but does not i ypf% ?f% affI"%; Pi 5% 4atYfg, ? 
- - 

I vl5 ) 1bb , "Gprn*sieper': 11 :+mew ,*+W*imer of sal? 
( e # W 6 @ @ f $  ~ ~ r d t 3 t ' F i W $ b f ~ ( f i  ,'&-BIT ,& I:1<1 WRY ::I ,& - -. - d- - +.---- - - .--- 

-in the - .-- ag- -df 
I .Sm u ~ & ~ ~ <  @itaq&p AUQ a g .  +pgi RT ~ ~ ~ ~ 6 > ~ ~ p  RI ~ , k * i g q  dr 

, . 
wise, in Qadi-a and Na@ctHrweli.tr;~d ridudes a casuhl trader 'or 

(e) 'Qadra and Nagar Haveli" means the Union;W&bZy%& A 

. ~ f i # ~ - l ~ d ~ r ' p j l E r $ a ~ r ~ ~ ~ ~ ; ! >  ~ ' J I J -  :I f ' , ' i O ~  ( r l i i i  , 3 : f l < ' , l  [ ! ~ l { >  tT ( f , )  







sfrM ~W11)w lh: & % liabjf;: ~Hik ,WR -~.@rd .& W%i-WPWu- . 
j w h  gg,qbi~,h, his g%94 Wrn~eQ+q !Xaitded,cB~ 

and such f u r t h ~ ~ ,  .~s~ip4:,eif@~ $he PW,:f ;rM 
may, be pescribed, and on the expiry of this, latter pqiod %is 

:t&ip&:te s ~ a l ~ , i ~ ~ ~ : ~  ,>; I ' i , I ' 'j rd .B @ilidsiJ - 
- !;? - , ( 1 t 2 8 ~  -L , . t f  q ! l ~ ~ r ,  ( ,  i nc ' , .r: ::,~,JJ xl,J arc3fesb 'b %, 

to $e~1(4j.,Byay &&r* r w ~ ~  Jiabi&t~, $q wyr.,tp ,yn&r ,@is .,Regglfi&p b ~ - l ~ ~ ~ i % ~ ~  - , 
39brrrr kqpke~ wn*r t h p i ~ o y ~ i w  9f r ~ e c t i o a .  (32, w f i * , - ~ ~  

, w l w  from , f ie  c o m ~ ~ w - m w t .  of, w yes4r ,again e ~ c m b ,  ,,T .. , t ,~  
taxable quantum at any time witbiz4 $uch ,~~~a~, . -be  lisw to ~ ~ 1 i $ 3 @ #  

- 
. t7f% 

tax on the expiry of two months from the date on which such gross 
f&iifi~& mia- first ex- .the ~tasrabb: 4bmt~n on .all sa* '&dcted . < *  d<);,l.q 

I 

\ 
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e amount ~f tax which would result if such goods were subject 

, seller is liable to pay tax under sub-section (2), the Commissioner 
Such person shall, after giving the dealer a reasbnable opporlmn6ty 

'being heard, assess the amount of tax so due. 

ion 6, carry on business as a dealer unless he bas filed an applica- tion of 
accordance with sub-section (2) or has been registered and puw- 

mses a registration certificate under this aegulation. 

(2) Every dealer required by sub-section (1) to be registered shall 
make application in this behalf in suoh manner, within iuch time, and 
to such authority, as may be prescribed. A 

(3) If the prescribed authority is satisfied that the application for 
registration is in order, it shall, in accordance with such procedure as 
may be pres~ri~bed, register the applicant and grant him a certificate of 
registration in the prescribed form which shall specify all his places or 
business and the class or classes of goods, for the purpose of c l a w  (11) 
of sub-section (3) of section 7. 

(4) The prescribed authority may, f r~m,  time to time, mend any 
certifi.cate of registration in accordance with information furnished to 
it under section 26 or otherwise received. 

uhder this Regulation- , a 

the proper payment of tax $ayat$e 

@ant him a certificate of registration, and such registration shall 
effect as if it had been made under sub-section (3) of this section 
On the dealer's application. 

(a) any business in respect of which a certificate has beefi 



. , of this Regulation, 

u p n  application made under this section may apply in the prescribed. 
manner not less -than six months. before the end of a year to the. autho- ". 
rity which granted him a certificate of - registration for  the- .cancellation 
ol' such registration to take effect at the 'end of thi year in which the 
application. for such cancellation is made; and the said authority shall, . 





in accordance with such principles as may be prescribed. ' ' ' 

. . (b,) . the amount of penalty, if any, levied under. -this ~egvbatiorl;~ 

, instalments. 







(6) Na assessment under sub-section (2) or sub-section (3).shall %e , 

made after. the-expiry of four years, and no assessment irnder sub- ' 
adion (5) shall be made after the expiry of six years; froin the end'oi 
the year in respect of which, or part of which, such 'hssment  is.  

! 

any notice issued, under section 20. 





r v  , -11 ?c:J; . .~t j j  *I.., EJ g ~ t r  qlr [71:,. ; I -  ii.3 rb seize ~ O C U -  ( b )  to' furdish & n y ' h # ~ . h o a ,  relatirig to thk st& of'goods inent., 

,.,pf, .pw&ajas, IS~IH? m;!r$eliu+rb & . ~ ~ ~ & E ~ ~  QR jrelating e(F. 

teeany o t b ~  iw.ttgJ. BS ~ 6 3  &*%cde~W$ z-M .,& ~P~~GFaAX f?~' : the 
~ B ; r p e  of .it&is Regw,&$&~. . , ' I . - ,  ,&a,cd! a t 7 , 2 ~ , ,  ,-;:) . , : d~  

.,kt) .,JAU s2ccounti, 'i&&er$&'a& ' d&~&kht3~'I:elBW~%b kI14~4W of 
-g9& of, or P U ~ C ~ ~ S ~ S ,  &g"d&jit;erie; &jb& by, Ihfi'la'21 0,&jods 

shall at ,afl, re+o?ebie- g.gtj@ ap~..,qJq~$, of b u ~ i ~ i n e s ~ . ~ f ~ . a $ y . d e ~ q ~ , ~ ~ ~ ! , ~  .;. ,cd .t..itlr,, 

tjbes, be, o p p  tq ins~ection by, r *- the CdFmp~4o~er. ,;jfi . c , : , , ~  '- ' i  j r ir j  r(jr,?; i 













a judicial Magistrate of the f is t  class shall try any:slfch"6ffen*li 

tax which would have been avoided if t2ikP'ac'~mtb 'br fi&res 0s pafi.1.~ 

, , . 

























CENTRAL REGULATIONS - 1976 

1 .  The Union Territories Relief of Agricultural Indebtedness Regulation, 1976. 
2. The Pondicherry Vacant Lands in Urban Areas (Prohibition of Alienation) 

i Regulation, 1976. 
B 
3 3. The Andaman and Nicobar rslands (Municipal Boards) Amendment Regulation, 
$ 1976. 

1 4. The Pondicherry Irrigation (Levy'of Betterment Contribution) Regulation, 1976. I .  

I 5. The Pondicherry Irrigation Cess Regulation , 1976. 
1 6. The Indian Stamp (Pondicherry Amendment) Regulation, 1976. 
i 
r 7. The Pondicherry General Sales Tax (Amendment) Regulation, 1976. 
d 

B 8. The Pondicherry Municipalities and Village and Commune Panchayats I 

1 (Amendment) Regulation , 1976. 
9. The Andaman and Nicobar Islands Land Revenue and Land Reforms 

(Amendment) Regulation, 1976. 
10. The Pondicherry Municipalities and Village and Commune Panchayats (Second 

Amendment) Regulation, 1976. 
1 1 .  The Dadra and Nagar Haveli Land Reforms (Amendment) Regulation, 1976. 
12. The Indian Stamp (Pondicherry Second Amendment) Regulation, 1976. 
13. The Dadra and Nagar Haveli Land Reforms (Second Amendment) Regulation, 

1976. 

The Yanam Land Reforms (Ceiling on Agricultural Holdings) Regulation, 1976. 
The Registration (Pondicherry Amendment) Regulation, 1977. 
The Pondicherry Land Reforms (Fixation of Ceiling on Land) Amendment 
Regulation , 1977. 
The Pondicherry Municipalities and Village and Commune Panchayats 
(Amendment) Regulation, 1977. 
ij@e Union Territories Relief of Agricultural Indebtedness Regulation, 1977. 
The Code of criminal' Procedure (Amendment) Regulation, 1977. 

The Lakshadweep Weights and Measures (enforcement) Regulation, 1978. 
The Dadra and Nagar Haveli Sales Tax Regulation, 1978. 

1979 
1 .  The Union Territories Relief of Agricultural Indebtedness (Pondicherry 

Amendment) Regulation, 1979. 
2. The Police (Pondicherry Amendment ) Regulation, 1979. 
3.  The Pondicherry Prohibition Regulation, 1979. 
4. The Andaman and Nicobar Islands (Administration) Regulation, 1979. 
5 .  The Lakshadweep Prohibition Regulation, 1979. 
6 .  The Andaman and Nicobar Islands Entertainment Tax '(Amendment) 

Rcgulation, 1979. 


